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SON-04/1995
BEFORE THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.163 OF 2023 EZ

SANTUNU KUMAR BHUKTA
................ APPLICANT
-VERS U S-
STATE OF ODISHA & OTHERS
............ RESPONDENTS

COMPREHENSIVE AFFIDAVIT FILED ON BEHALF OF
AJIT SAHU —RESPONDENT NO.14

I, Sri Ajit Sahu, aged about 35 years, S/o-Late
Gokulananda Sahu, At/P.O-Nihalprasad, P.S-Gondia, Dist.-
Dhenkanal, Odisha, (Lessee of Nihal Prasad Road Metal Stone

Quarry No.1), do hereby solemnly affirm and state as follows:

X That, I am the Respondent No.14 arrayed in this Original
Abpplication filed by the_ applicant and I am competent to swear
the present affidavit.

2. That, the Respondent No.14 humbly craves leave of this
Hon’ble Tribunal to file a further affidavit as and when required
for a just, complete and effective adjudication of the present case.
3. That, the present affidavit is being filed pursuant to order

dated 30.05.2024 passed by this Hon’ble Tribunal to clarify
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X

certain facts and also to bring on to record certain vital documents
essential for the just, effective and complete adjudication of the
present case.

4. That, it is humbly and respectfully submitted here that the
Respondent No.14 has obtained explosive license from Joint
Chief Controller of Explosives, East Circle Office, Kolkata for
storage and usage of explosives of different classes. Such license
has been annexed as at Annexure-R-14/13 series to the counter
affidavit of the present respondent.

5. That, it is further humbly submitted here that the aforesaid
license for storage and usage of explosives as contained therein
has been issued under the scheme of the Explosives Rules, 2008
more particularly Rule-99 and Article No.3(c) of Schedule-IV
which governs the license granted to the present Respondent
No.14. The relevant provisions are reproduced herein below for

ready reference of this Hon’ble Tribunal.

SCHEDULE 1V
PART 1
(See rule 99)
LICENCES AND LICENSING AUTHORITIES
Article No. Purpose for which granted Licence Form  Licensing Authority
1 2 3 4

I XX XX XX XX XX XX XX XX XX

PRADIPTA KUMAR MtC\JlANT\
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3. XX XX XX XX XX XX XX XX XX
(b) XX XX XX XX XX XX XX XX XX
(c) Licence to possess for use, LE-3 Chief Controller or
Explosives of Class 1, 2,34, Controller of Explosives
5,6 or 7 in a magazine. Authorised by Chief
Controller

6.  That, it is humbly submitted here that the present
Respondent No.14 has been using the explosives under the
license granted to him by the Competent Authority on different
mines and has accordingly filed his return as per statutory
mandate.

7. That, it is further humbly submitted here that the

Respondent No.14 has been using explosives in different

RN A St g

locations pursuant to the license granted to him. The Respondent
No.14 has also uploaded the location of such sites wherein the
explosives are used. Such information as available under the
PESO System for Explosives Tracking and Tracing shows the
present quarry Nihalprasa(i Road Metal No.l as one of the
premises, where the Respondent No.14 carries on blasting
activities under the license and such activity is as per the license
which can be seen as “Active Record” with a mark of “Y”.
(Copy of the RE-13 premises list is annexed

herewith as Annexure-R14/1 )

PRADIPTA KUMAR MOHANTY

At s b, Warrad



X

8. That, it is most humbly and most respectfully submitted
here that the contention made by the present applicant that even
though the Respondent No.14 has a valid explosives license as
issued by the Joint Chief Controller of Explosives, East Circle
Office, Kolkata in form LE-3 under Article No.3 (¢) of Schedule-
IV of the Explosives Rules, 2008 but still if the concerned District
Magistrate has not issued specific permission then the usages of
explosives and the blasting activities becomes illegal, is wholly
fallacious and miss-conceived in as much as the scheme of the
Explosives Rules, 2008 clearly distinguishes the scope of powers
that are to be exercised by the District Magistrate and the Chief
Controller or Controller of Explosives authorised by Chief
Controller, under the Explosives Rules, 2008. Since, the present
Respondent No.14 needs to use of 16008kg per year (1334 Kg X
12) of explosives every year in his mines as per the approved
mining plan, the Respondent No.14 applied to and was granted
the license by the Joint Chief Controller of Explosives, East
Circle Office, Kolkata.

(Copy of the mining plan 26.04.2021 is annexed

herewith as Annexure-R14/7))
9.  That, it is of sublimal importance to submit here that the

Nihalprasad Road Metal Quarry No.l which is i&olved in the

PRADIPTA KUM MOHANTY
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present case has been leased out to the present Respondent No.14
on two occasions viz the 07.10.2015 to 07.10.2020 and
subsequently for 03.06.2022 to 03.06.2027. In the intervening
period i.e., to say when the earlier lease period expired and the
present lease period commenced the concerned quarry / mine was
in the control, possession and power of the authorities concerned
and the present Respondent No.14 has not undertaken any kind
of mining activities over this quarry during this period. As such
the contentions made by the petitioner / applicant, thereby
clubbing both period of leases and portraying it as the single
continuous and un-interpreted lease period is fallacious and self-
serving in as much it does not account for the fact that there were
two different leases executed in favour of the Respondent No.14
and further that there was a long period of almost two years
during which the mines were in the possession and the control of
the authorities. It is also important to mention here that the report
submitted before this Hon’ble Tribunal has taken into
consideration the period starting from 2017 to ascertain the
quantity excavated from the Nihalprasad Road Metal Quarry
No.l. Such report having not taken into consideration the
aforesaid fact of two different and distinct lease period and the

intervening period of almost two years is fallible an%not reliable.
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(Copy of lease deed dated 07.10.2015 & 03.06.2022
are annexed herewith as Annexure-R14/%, Series)
10. That, the Respondent No.14 had applied to the Deputy
Collector Judicial, Collectorate, Dhenkanal, on 22.11.2016 for
grant of Explosives license which was required for carrying
mining activity which was taken upon lease by him. In the said
application the Nihalprasad Road Metal -01 has been mentioned
as the first mines among all other mines enlisted in the
application. This application was put up before the Deputy
Collector Judicial, Collectorate, Dhenkanal on 03.08.2019.
(Copy of the application dated 22.11.2016 is
annexed herewith as Annexure-R14/%{)
11.  That, prior to making of the aforementioned application the
Respondent No.14 had already applied for license for explosives
amounting to a quantity 1700 kg, which was valid from
19.10.2015 till 31.03.2020 as per the approval of the Joint Chief
Controller of Explosives, East Circle Office, Kolkata. Thereafter,
the said license for explosives was renewed up to 31.03.2025 as
per the approval of Deputy Chief Controller, Bhubaneswar
pursuant to the application dated 22.11.2016 and thereafter the
Collector issued no objection certificate on 03.08.2019. Hence, it

is prima-facie palpable on the face that the ResporKient No.14 has
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been using explosives under properly and duly obtained statutory
permissions / licenses by the approval of the appropriate
authority.

(Copy of the no objection certificate dated

03.08.2019 is annexed herewith as Annexure-

R14/%)

(Copy of license dated 19.10.2015 and 05.02.2020

are annexed herewith as Annexure-R14/.6 Series)
12. That, thereafter the license for explosives was extended on
17.06.2020 till 31.03.2025. Therefore, there was'no gap and the
mine has been functioning with proper license for blasting of
explosives within the period for which the lease agreement has
been executed.

(Copy of the license dated 16.06.2020, 16.06.2020

and 17.06.2020 are annexed herewith as Annexure-

gl

R14/3 Series)—
13.  That, the mining plan was approved by the Joint Chief
Controller of Explosives, East Circle, Kolkata on 17.06.2020,
wherein Nihalprasad Road Metal Quarry-1 has been given
approval for the mining operation with a permission for monthly

prescribed quantity of usage of explosives.

PRADIPTA KUMAR MOHANTY
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(Copy of the approved plan dated 17.06.2020 is
annexed herewith as Annexure-R14/3))

14. That, the Respondent No.14 has been duly carrying out

mining operation and usages of explosives after duly obtaining
all the necessary statutory permissions by approval of the
appropriate authority. Hence, all the allegations against the
Respondent No.14 are baseless and unfounded. Thus, the
Original Application is being devoid of merit is liable to be
dismissed.

15. That, the facts stated above are true to the best of my

knowledge and belief.

Identified by

N\ ¥ A% Y™ 2 OA/\/\/
——
\ vQcate s Clerk & ~ Deponent

CERTIFICATE

Certified that due to want of cartridge papers thick and

durable plain papers have been used. )\) /
X Cuttack Advocate
Date:11.08.2024 For Respondent No.14

----------------------

Danrl Nn.l“»l\!-{?d!'i NOE
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Under rule 28(4) of OMMC, Rules- 2016

MINING PLAN

oF
NIHALPRASAD ROAD METAL QUARRY- |

Over an area of 12.25 Acre or 4.957 Ha, in Village Nihalprasad

under Gondia Tahasil, Dhenkanal district, Odisha

(PLAN PERIOD- 5 YEARS)

For & on behalf of

TAHASILDAR GONDIA
(On behalf of successful highest bidder)
At/Po - Gondia
Dist- Dhenkanal

Odisha PR ED

A

Joint Director, Geology (I/C)
Prepared by Zonal Survey, Dhenkanal

SRI S. K. PANDA

RQP/OD/059/2016

At- Barimundei,
Po- Badaninigaon

Dist- Puri,
PIN- 752121
Ph: 9861763774
Email: santoshpandageo@gmail.com
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GOVERNMENT OF ODISHA
OFFICE OF THE JOINT DIRECTOR, GEOLOGY,
ZONAL SURVEY, DHENKANAL

No- 20 mzot 26 Y l{
From
OrS. A Jena
Joint Director Geology (1/C) & Authorized Officer
Zonal Survey, Dhenkanal, Odisha
To

The Tahasildar,
Gondia,.Dhenkanal,
Odisha

Sub:  Approval of mining plan in respect of Nihalprasad Road Metal Quarry- | over an area of
12.25 Acres or 4.957Hectares in village Nihalprasad under Gondia Tahasil of Dhenkanal
District of Odisha.

Sir,

In exercise of powers conferred by claused-4 of Rule 28(5) of OMMC Rules, 2016 vide
Noatification SRO No- 1022/2016, dt. 14-12-2016 of Steel & Mines Dept. Govt. of Odisha, the
mining plan submitted by Sri S.K. Panda, RQP, in respect of Nihalprasad Road Metal Quarry- | is
here by Approved for the Period of 5 years subject to the following conditions.

1. This mining plan is-approved without prejudice to any other laws applicable to the quarry
lease area from time to time whether made by the Central Govt./State Govt./ any other
authority.

2. The approval of aforesaid mining plan does not in any way imply the approval of Gowt. in
terms of any other provisions under OMMC Rules, 2016 or any other laws.

3. The Mining Plan is approved subjected to correctness of the precise area authenticated by

the competent authority and terms and conditions fixed by him.

The approval shall be effective from the date of issue.

Under no circumstance excess production than the approved limit would be allowed

beyond the proposed depth of mining.
Yours FFaithfull
. M " N
2B b

Joint Director Geology (1/C),
Zonal Survey, Dhenkana!

o

Memo No. ISZIDt. :
Copy to Sri S.K. Panda, RQP, At- Barimundei, Po- Badaninigaon, Dist- Puri Odisha for

information.

Joint Director\»eology (I/C),
Zonal Survey, Dhenkanal
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The Mining Plan i respect of Nihalprasad Road Metal Quarry- I over an area

of 12.25 acres or 4.957 hectares in village Nihalprasad, Tahasi] Gondia, district

Dhenkanal, State Odisha has been prepared by Mr. S. K. Panda, Regd. No.
b RQP/OD/059/2016 as per Form-0 prescribed under OMMC Rules, 2016. |
b réquest the Concern authorities of Joint Director Geology, Zonal Survey,
5 Dhenkanal, Odisha to make further correspondence regarding modification of
b the Mining Plan with the said recognized person on his following address:
b SriS. K. Panda
) RQP/0D/059/2016
2 At- Barimundei

Po- Badaninigaon -
4 Dist-Puri, Odisha
? Mail ID: santoshpandageo@gmail.com
@ Ph: 9861763774
? I hereby undertake that all the modification so furnished in the
’ Mining Plan by the recognized person be deemed to have been made with my
s knowledge and consent and shall be acceptable to me and binding on me in all
)
respects.

5 o
) X
\ Place: Gondia ; Signature of t pplicant in full
) Date: 17.02.2021 Tahasildar Gondia

(On Behalf of Successful Bidder)
: At/Po- Gondia
Fhai , . Dist-Dhenkanal
; | Odisha
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have been observed in the Mining Plan in respect of Nihalprasad Road
Metal Quarry- I over an area of 12.25 acres or 4.957 hectares in village
Nihalprasad, Tahasil Gondia, District Dhenkanal, Odisha of Tahasidar,
Gondia (On behalf of successful highest bidder) and wherever specific

pPermissions are required, the Stone quarry Lessee/applicant will approach
the DGMS and the State Government as the case may be.

Further, standards prescribed by the DGMS in respect of Miners health will
be strictly implemented”.

4

Q
&
Authorized Signatory
Tahasildar Gondia
(On Behalf of Successful Bidder)
At/Po- Gondia
Dist-Dhenkanal
Odisha
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CERTIFICATE FROM RQP

Certified that the mining plan in respect of Nihalprasad Road Metal Quarry- |,
over an area of 1 2.25Acres/4.957Hectares in Nihalprasad village under Gondia Tahasil
of Dhenkanal District of Odisha for Tahasildar, Gondia (On behalf of successful highest
bidder), is prepared basing on various aspects such as Quarrying and wherever specific

permissions are required, the Lessee/Applicant of Nihalprasad Road Metal Quarry- I will
approach the concerned authorities,

Certified that the information furnished in the mining plan is correct to the best of my

knowledge and belief

S. K. Panda
RQP/0D/059/2016
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INTRODUCTION

Application will be invited by the Tahasildar, Gondia for grant of qua
respect of Nikalprasad Road Metal Quarry- 1, over an area of 12.25 Acre or 4957 Ha. in the
village Nihalprasad under Gondia Tahasil of Dhenkanal district Odisha. The Tahasildar, Gondia
has entrusted for preparation of mining plan to Sri S. K. Panda, Registration No.
RQP/0D/059/2016 vide letter No 645 of dated 10.02.2021 & copy of the said letter is appended
as Annexure-1.

The Nihalprasad Road Metal Quarry- [ comes under Plot No- 2101 of Khata no- 1513,
Kissam- Patharbani. The area under reference is featured in the Survey of India Toposheet No.
F45T6 and the area bounded between the latitudes of 200 47’ 29.27" N to 20° 47 3623" N and
longitudes of 85055 47.34" Et0 85055’ 56.01” E. The area is located at a distance of 18 Km from
Gondia, 48 kms from district head quarter & 98 kms from state capital Bhubaneswar.

The construction stone occurrence in the quarry is amenable to be recovered as
building stone and has got high demand as building /road construction materials. The colour,
texture and mineralogical composition of the deposit e1'1ab}e it to be excavated and used as
building/road construction material. The mining plan is prepared in conformity to Rule 28
(4) of OMMC Rules 2016. Mining operation of Nihalprasad Road Metal Quarry- I has been
done earlier and as a result of which small quarries have been developed. The pattern of
the deposits, its physical, structural disposition and topography of the area and its
hydrological condition are some of the factors that favors the semi-mechanized open cast
method of mining. The mining operation was carried out by opencast semi mechanized
method for winning the stones.

In the absence of boundary description of the area by the competent authority, the
area as shown by the Revenue Authority has been surveyed through hand held GPS for
obtaining the co-ordinates and RL’s of the required points within the lease. The co-ordinates
of boundary corner points are mentioned in the Surface Plan (Plate No. I1I).

The total geological reserve have been estimated around 868545 cu.m. The
mineable reserve of stone has been estimated about 537883 cu.m and considering the
present proposed production 100085 cu.m/annum for the plan period the expected life
of the mine would be for 5 years including this mining plan period. The life of mine may be
increased or decreased in future depending on the rate of production and exploration and

confirmation of cdntinuity of the rock formation further depth-ward.

S K. Panda
RQP/OD/059/2016
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Looking into the potential mineable resources of Nihalprasad Road M

I, the main objective is to develop this mineable property scientifically and syste
for commercial benefit of indigenous industries and secondly for increase of state
exchequer by paying the royalties to the State Government, Odisha and thirdly to boost up
the socio-economy status of the poor inhabitants of this area by generating employment

opportunity to earn more and live a better life.

e : S.K: Pas

"and
RQP/OD/059/2014
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FORM-0

(See Rule 28 (8) of the Odisha Minor Mineral Concession Rules, 2016)

MINING PLAN UNDER RULE 28(4) OF OMMC RULES- 2016 FOR WINNING OF ROAD
METAL OVER AN AREA OF 4.957 HA. FROM NIHALPRASAD ROAD METAL QUARRY-
I IN VILLAGE NIHALPRASAD, PANCHAYAT PINGUA UNDER GONDIA TAHASIL OF
DHENKANAL DISTRICT.

(Category: B2)
13 Name & Address of the Lessee/company : Tahasildar, Gondia

jﬂﬁﬁﬂwﬁﬂwww--vmvumvvvvatﬁﬁiWWYTTWT

Particulars of the area (Acreage,
Boundary Description & Land
Schedule): (Attach location map

And surface plan showing the exiting
Features of the area with contours at
2 m interval)

Status of the Lessee

(Private individual/ Private Company/

Public sector Undertaking/ Joint sector
Under taking/ others)

Period of Concession
Mineral intended to be won

Name, Address & Regn. No.

‘of RQP preparing the mining plan wnth

validity of Recognition

Order No. & date of Competent
Authority granting the Concession
( Copy of the Order to be attached)

o\o gy ("G)

1 clof,
iy Jg?na\ Suwey Dhenkana

(On behalf of Successful bidder)
At/PO/PS- Gondia
Dist- Dhenkanal
Odisha
Name of the Quarry-
Nihalprasad Road Metal Quarry-
Area - 4957 hectares
Location Map- Ref. Plate no- |,
Surface Plan - Ref. Plate no- 111

Status will be finalized after auction.

Five Years from the date of agreement
Construction Stone/Road Metal

S. K. Panda,

At- Barimundei,

Po- Badaninigaon,

Dist- Puri, Odisha,

Phone: 9861763774

Registration No : RQP/0D/059/2016
Date of Grant  : 03.08.2016

_Valid Up to : 02.08.2026

. Letter no. 645 dtd.10/02/2021 -
. Copy attached as Annexure-|

S, 5 Panda
RQP/OD/059/2016
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8. If, forest area, whether forest clearance: The quarry lease area c
obtained : (attach copy of forest revenue Jand, so no forest ¢
clearance): required. =

2 Reserve .
(Estimation to be based on the exploration,
If any, carried out in the area or on local
Parameters)

The colour, texture and mineralogical composition and mode of occurrence of the deposit

enable it to be excavated and used as building construction material. The basic rock deposit

in the quarry cannot be used as decorative stone because a lot of fracture zone are there.

The reserve has been estimated for construction stone by cross sectional area method

basing on the local parameters. There are some small existing quarries and these have

been depicted in the Geological plan (Ref. Plate no -1V).

The reserve has been estimated by considering the following parameters.

i) The proved limit has been taken based on maximum depth of existing quarries i.e. at
70mRL.

ii) All total three number of geological sections such as AB, CD, EF, GH & 1] has been
drawn from boundary to boundary. (Ref. Plate. IV).

iif) The intercalated layers of the foreign particles in the construction stone body,
has been considered as overall waste to be generated and a recovery factor has
been assessed to arrive at the recoverable geological reserves.

iv) The length of influence, recovery factor is established as per the actual field practice

as follows.
Parameters Quarry stone
Length of influence: - 50,50, 50, 50 & 50 (for geological reserve)
42,50, 50,50 & 42 (for mineable reserve)
Recovery factor: - 90%

v) Out of total volume of construction stone i.e. 90% of the stone is assumed to be
rharketable-\as construction stone and balance 10% of is assumed to be
intercalated wastes, = :
 Based on the above consideration & chosen local parameter, the reserve
has been calculated for construction stone by cross sectional area method by
multi'plying cross sectional area with length of influence to attain the volume and

( there by mulﬁpflying recovery factor to attain the different category of geological
: 71D : @ :

'S. K. Pand:
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reserves. Mineable reserve has been calculated in the same manner aig

stone locked up under 7.5meters of the boundary. The geological

mineable reserve of construction stone calculated under various categorie

given in table no. 1 & 2 respectively as follows:

Table: 1
CATEGORY WISE GEOLOGICAL RESERVE

Category I‘ Section Cross ] Length of | Volume | Recover | Reserve | Total
conside | sectional | influence | of stone | y Factor | incum | Reserve
red area in inm incum | (90%) in Cum
sq.mt
AB 50 0.9
4708 235400 211860
CD 2551 50| 127550 0.9 114795
Proved : 630135
EP 2584 50| 129200 0.9 116280
GH 2024 50| 101200 0.9 91080
0 2136 50| 106800 | 0.9 96120
AB 923 50| 46150 0.9 41535
CD 1162 50| 58100 0.9 52290
ble 238410
- EF 1302 50| 65100 0.9 58590
GH 1085 50| 54150 0.9 48735
1] 826 50| 41300 0.9 37170
TOTAL 868545 | 868545

Total Geological reserve 868545Cum

g v
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Table-2
CATEGORY WISE MINEABLE RESERVE

Category | Section Cross Length of | Volume | Recovery | Reserve otal
conside | sectional | influence | of stone | Factor | incum | Reserve
red area in inm | incum (90%) in Cum

sq.mt
AB 42 0.9
2786 117012 105311
CD 1593 50| 79650 0.9 71685
EF 1504 oy 7 & 67680

Proved - : e . 383834
GH 1742 50 87100 0.9 78390
1] 1610 42 67620 0.9 60858
AB 373 42| 15666 0.9 14099
Cb 910 50| 45500 0.9 40950
EF 844 50 42200 0.9 37980

Probable 153959
GH 892 50| 44600 0.9 40140

1] 550 42 23100 0.9 20790
TOTAL 537883 | 537883

Total Mineable reserve 537883Cum.

10. Mining:

a.

Whether manual or semi-mechanized: The mining will be done by semi-

or mechanized

If semi-mechanized or mechanized, :

mechanized opencast mining method.

In this deposit, the mining is done by

number, type and capacity of machinesopencast semi mechanized method

g\.‘p"ﬁﬁ\;\.%‘ntﬂﬂﬁnﬂuvUuuw.-wuw----—-.-

with deployment of machines like jack
drill

breaker, excavator and tippers/trucks.

hammer, compressor, rock

o\l
%Q&mc\ The details of machines with their
0\\'3 hef““‘“a

ve‘; ~ capacity are given below:

s o e,

S.+K. Panda
RQP/OD/059/2016
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Name s Capacity
Drill machine . 4" dia LM 100
Compressor 450 cfm
Rock Breaker 220T
Excavator 2207
Tipper 15T
Water carrier 2000 liters
Mobile Camper 1
Safety equipment such as Helmets, safety | --- As required
shoes, Goggles & Hand gloves

¢.  Whether drilling and blastingwill  : Yes. Drilling and blasting will be
be made use of, If yes, state monthly carried out as and when required. Ina
quantity of explosive consumed month around 3336 numbers of drill

hole will be made. On monthly basis
around 1334Kg of explosives blasting
materials will be consumed.

d. Benching pattern (Height x Width) : The height of the benches will be kept
at 5m, whereas the width of the
benches will vary depending upon the
occurrence of construction stone but
proposed and so designed to be not

less than 5m.

e. Face lay out (attach development plan): The development ensuing five years
period has been proposed in the quarry and which is located in the central part of
the lease area. Section line has been drawn to reflect the five year production. The
composite year wise development plan and section are provided on a scale 1:1000
in plate No. V. The proposed production planning is projected with a
production target of 100085cu.m/annum of construction stone for the plan

period. The overall progress in mining will be in North-South direction.

; ; Quarry Floor Level (RL) at the end of the year or period of the concession:
During plan period, the production has been proposed in the central part and the
mining will progress North-South direction. The quarry floor will be 25mRL. The
prbposed pit lay out have been shown in the development plan and environment
management plan which is earmarked in Plate V & Vi respectively. ‘ ‘
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Quantity of mineral to be won (Annual Level of Production): RE~

present market demand, the year wise production schedule for ensuiMRIX 0%

has been formulated at a steady and uniform rate of 100085cu.m per annum for
construction stone. As the construction stones will be produced in small boulders
ranging 30mm to 250mm size, the production has been calculated and
represented in cubic meter ‘irrespective of the tonnage factor, to facilitate to get
the correct quantity of construction materials. Based on the past
experience, and considering the geo-mining parameters the year wise
production of construction stone is estimated as per the following formula: M =

CLI

Where,
M = Construction stone in cu.m
C = Crosssectional area in square meters.
L = Length of influence in meters.
I = Recovery factor of Construction stone.
TABLE- 3
VEARWISE PRODUCTION DURING THE PLANPERIOD
Year Section Cross Length of | Volume | Recovery| Total
considered | sectional | influence | incu.m factor (production
area in in mtr (90%) | incum
m2
15t Year AB 2646 42 111132 0.9 100019
Sub total 100019
nd Year 6 - 2273 | S0 | 1311150 | 68 100035
Sub total 100035 |
3rd Year TEEE ESY RN RS 100035
Sub total 100035
4th Year GH 1285 50 64250 0.9 578251
1] 1118 42 46956 0.9 42260
: Sub total 100085
5th Year GH 1285 50 64250 0.9 578251
1] 1118 42 46956 0.9 42260
Sub total 100085
Total 500259

" Maximum production 100085Cum per annum

SREROTGIN L g
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h.

the wastes envisaged to be generated are only the mineral fines along with

undersized materials and other intercalated weathered products of Construction
stone body. These wastes will be disposed to the proposed dump yard which is
earmarked in southern part of the lease area (Ref. Plate-V). During plan period the
non-saleable waste materials will be generated around to 55694 cu.m. The year

wise generation of waste during the ensuing five year is given in the table no.4.

TABLE: 4
GENERATION OF WASTE DURING PLAN PERIOD

Year | Section Cross | Lengthof | Volume Waste | Total
considered | section | influence | incum | generation| Waste in

al area in mtr factor |cum

in m2 (10%)

1stYear AB 2646 42 111132 0.1 11113
Sub total 11113
2 Year D b i g - 50 1 Tiisel - fi 11115
Sub total 115
3rd Year EF BB S Ui 11115
Sub total 11115
4th Year GH 1285 50 64250 0.1 6425
1] 1118 42 46956 0.1 4696
Sub total 11121
Sth Year GH 1285 50 64250 0.1 6425
I} 1118 42 46956 0.1 4696
Sub total 11121
Total RS e T TR e 55585

i.  Whether heavy blasting to be adopted : Yes, Controlled blasting is to be

: adopted.
If yes, location of nearest habitation There is no habitation within 1KM of
To be shown in the surface plan) the quarry area.
" j.  Safety precautions to be adopted . : Drilling and blasting operations will be

conducted strictly under the various provisions of metalliferous mine Regulation -

1961 under the supervision of tthanetent persons.
\

A RQVEF)j) o) R @@2
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safety measures are to be taken during blasting operations.
(1) Blasting operations will be carried out as per the relevant provisions of MMR 1961.
(2) Blasting will have to be done before the start or after the end of the shift.
(3) Itisto be ensured that:-
The workers retire to place of safety beyond danger zone before firing.

Area around 500m of blasting site is cleared and red flags are put.

Adequate numbers of blasting shelters are provided within 50m of the blasting
site for safety of the blaster after firing. Blasting shall be carried out after
announcing to the public adequately through public address system to avoid
accident. Proper charging and stemming are proposed against fly rock fragments
while other preventive measures like marking of danger zone, arrangement of
warning signal by hooting are also proposed to be provided within the blasting zone.
Noise level due to drilling & blasting operation‘may affect the locality to some extent.

In work zone the drillers & blaster are propose to be protected by earplugs.

k. Brief description on the method of procurement and storage of explosives:
For storage of explosives and accessories no magazine has been proposed as the
blasting arrangement will be done by the licensed explosive agent for whom the
proponent has to take the proper approvals from the competent authorities. The
explosive agent can bring the explosives with due care in their explosive van and
safety boxes. While the storage and issue of explosives, the compiiance to the
relevant provision of Indian Explosives Rules, 1983 are to be followed. Use of non

explosive blasting material will be encouraged.

i Byl e w,’  8 KUPanda
; i RQP/OD/059/2016




exposed. During mining operation about 10% of excavated rock mass that is 11121

Cu.m (max.) considered to be not useable for construction purpose each year, hence
in total about 55585 Cu.m waste shall be generated during the plan period. These
materials will be dumped temporarily and shall be utilised for approach road

development & maintenance purposes each year during the plan period.

Area ccvered: A total 55694m? waste/rejects are likely to be generated during the
plan period. Considering the swell factor as 1.2, the total broken volume of waste will
be 66702 m?. The waste will be used for construction of approach road and back

filling. so no dump has been proposed.

Environmental safeguards for such disposal  : The construction stones are to

be extracted, loaded and transferred from a quarry face to stone crushing plant
through trucks. Mineral rejects (off-standard materials) will be transported to the
waste dump as waste/rejects. These are to be transported through trucks.

Overfilling of trucks and consequent spillage of materials on the roads shall be
avoided. The trucks shall be covered with tarpaulin. Speed of trucks entering or

leaving the quarry is to be limited to moderate speed of 15 km/ph to prevent

undue noise from empty trucks.

12. Mine drainage : (Give details of total make of water during : dry and rainy season
and its method of handling): It is observed from the dug well in the adjacent area, the
ground water table varies between 10m to 15m from the surface level. During dry season
the water table falls at 15 m from surface where as during rainy season the water table

' remains at 10 m from surface. As the mining activities presently proposed are maximum Sm
atthe hill tops & slopes, so water logging in the quarry is not anticipated. The quarry floor
will never intersect the ground water level. During rainy season the surface run off will be
alfowed to flow through garland drains .The mine drainage will be channelized through
small channels connecting to garland drains. The proposed dumps will be well

protected by retaining wall, garland drains and ‘settling tank to prevent wash offs of

- dump.The settling tank will be cleaned regglgrly'to clear the sediments deposited.

el
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13.

14.

(b)

Mineral Processing: (Give details of processing including

Nihalprasad Road Metal Quarry- 1 would require crushing. The constri HE)

will be broken by cracking and splitting and the excavated material will be transported to
the Stone Crusher .These small excavated boulders ranging +30 mm to 250mm will be
directly fed in to crusher hopper .The sorting and sizing of -30mm material will be done
by manual laborers. The + 30 mm material will be crushed through stone crusher and
will be converted to required size as per the demand of construction materials. The
finished products size ranges from 10-20mm,5-10mm ,3-5 mm and -3mm fines which

becomes 50 %, 25%, 15%, and 10% by volume respectively.

(a) No. of trees to be uprooted due to mining operation : There are some
bushes in the lease area. However the area is devoid of forest growth where mining
operation has been proposed during the plan period. So number of trees to be up

rooted during the mining operation is nil,

Programme of Plantation: Green belt shall be developed on the safety zone and along
the boundary of mining lease area with the native tree species. The plantation proposal
has been given to plant around 480 no of saplings over an area of 0.3 ha in the Lease
area. Species likely to be planted are Banyan, Peepal, Mango, Neem, Babool, Chakunda,
etc as per the availability. Spacing between the saplings will be kept 2.5 meters only.

However the plantation schedule for the plan period given in the table no.5 is as follows.

Table No.5
YEAR WISE PLANTATION SCHEDULE
YEAR | AREATOBE NO.OF LOCATION OF | TYPE OF SPECIES
PLANTED (Ha) | SPECIES PLANTATION
15t Year 0.06 96 Along the quarry
lease boundary
2 B i al,
20 Year 0.06 9 i e e s
3rd Year 0.06 96 o e Mango, Neem,
4th Year 0.06 96 ---do--- Babool, Chakunda
5th Year 0.06 96 =0~
Total 0.300 480
ROVEN N @
%er % S. K. Pa. d
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Type Copy of Page No.32

15, Manpowel'~
All total 820 persons will be employed in this Quarry.
a. Supervisory: (inclusive of statutory : The details of supervisory personnel’s

personnel’s is given as follows.

TABLE NO.6
Designation Qualification Nos. Total
Manager cum | 2™ class certificate of 1
Mining Engineer | competency From
DGMS / permit manager
Mining Mate | Mate / Blaster certificate 1 2
of competency

b. Non-Supervisory (skilled, semi-skilled: & unskilled)
Around 90 numbers of non-supervisory personnel’s will be employed.

The details are given as follows

Category Post Nos. Total
Semi-Skilled Excavator / Rock 2 2
Breaker operator
. Labourers 87
Unskilled Vit 1 88
Total --- 90
c. OMS : 2.7Cum.
The details are given as follows:
Total production during the plan period : 500259Cum.
Average ore production / annum : 100085Cum.
Working days in the year : 300 days (In an average)
Production per day : 100085/300=333.6Cum. or say 334
Output per man shift (O.M.S) :3.7 Cu.m
The man power requirement will be : 334/307Cum.=90.27 or say 90
Sd/-
S.K. Panda
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16. Use of Mineral: (Specification and monthly quantity to be dispatched bé

! i

a.

(a)

ii. Waste/reject dump

w9
NS

For domestic use: The construction stone of Nihalprasad Road Metal Quarry- I
will be crushed at nearest Crusher. After crushing these materials will be marketed
for construction material for road and building in the domestic market. Around
10116 Cum of finished product on monthly basis will be sold in the domestic

market.

For export: No material will be exported at present.

Mine Closure Plan:
Describe the process/activities to be undertaken for reclamation and

Rehabilitation in respect of the following:

Mined out land: During plan period the mined out land 3.684 ha. will be
degraded during plan period. Since the quarry is at development stage and the
excavation of construction stone from the quarry area have not been completely
exhausted so proposal for reclamation of mined out land would not be provided
at this stage. The reclamation proposal will be provided in the next plan period/
conceptual period of mining. However plantation has been suggested over an
area of 0.3 ha, during plan period as reclamation measure.

The Nihalprasad Road Metal Quarry- [ comprises of 4.957 hectares under Gondia
Tahasil of Dhenkanal district. The entire area is of stony waste land and devoid of
any forest growth. The existing land use as well as proposed land use of the Lease
area is given in table no.7 as below: At the end of mine closure, the proponent shall

immediately remove all the sheds and equipment put up in the quarry.

Since the temporary dump will be
active during the plan period so no
reclamation and rehabilitation have
been suggested, However the retaining
wall around the dump will be
constructed to prevent the wash off
dump. Around the retaining a garland
drain and settling tank will be provided

A e




iii. Topsoil stack and its utilization

(b) Financial assurance:
(To be furnished as a bank guarantee in respect of the area to be put to use at the
rate of Rs. .per hectare): .
The financial assurance will be submitted at the time of approval of mine plan.
(An undertaking on behalf of the successful bidder enclosed for the purpose.)

to prevent the possibl
of mine dust or fines.

There

will be no generation of top soil

in this quarry at present. However a
top soil stack has been earmarked in
the eastern part of the area. In future, If
any quantity of top soil is generated the
same will be preserved in the proposed
top soil stacked with adequate anti
erosion measures with proper shape
and shall be used for the purpose of
plantation.

Table No.7
LAND USE
SI. No. Areain hectares
Type of land use At Present Proposed
(Existing) Plan period
1 Area under excavation 1.436 4.236
2 Road 0.067
3 Plantation -- 0.300
4 Unutilized area 1.454 0.421
Total 4,957 4.957
ROVEP AN
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18. Certificate;

I/We, the holder of Nihalprasad Road Metal Quarry- I for the
construction stone/Roadmetal over 4.957Hects. area, in Nihalprasad village
under Gondia Tahasil of Dhenkanal District hereby solemnly affirm that the
plans and programmes in this mining plan will be scrupulously
implemented by me/us and I/we will be strictly held responsible for any
deviation thereof. |/We also hereby certify that the provision of Mines and
Minerals (Development & Regulation) Act, 1957, and the Mines Act, 1952
and Rules and Regulation made under these Acts, along with the provisions
of Odisha Minor Mineral Concession Rules, 2016 will be strictly adhered to
while implementing this mining plan and wherever specific permissions
will be required, I/We will approach the concerned authorities of

Directorate General of Mines Safety and the State Government as the case

may be.
o
9
A
\
Signatute of the Concessionaire
Tahasildar Gondia

(On Behalf of Successful Bidder)
At/Po- Gondia
Dist-Dhenkanal

@gngﬁD p{\ Odisha
N \)\‘
* Joint Ditector, Geology (I/C)

Zonal Survey, Dhenkanal

—

S. K. Pand
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-+ Dhenkanal for favour of kind mformation and pecessary action.

._}é,

rAHAS]L OFFICE, GONDIA
Letter No. 6

. bs . 16.03 - 1021
SH Snntagh 1o
3 ' Ky Ml !
i:Ql’l()l)mswznlo  an
" 3 '
B “ Blrrhmmdcl‘ l‘usl-l)mlxmlniumm.
Se-Bnlangy, Disteiet-pyyi,
Odlshxh”\ll'.’l
\ o _ ol
uh l‘t\pmnmm und upproval o) mimng plany and  obfaining Envirommenid
clearanees gr the
Nir,

below mentin U Sourees required lor auction:

In enclosin
jmsdiction of thi

. I . . w S e¢ under
£ herewith the Land Schedule and Trace Map of the Snirat Soure
intended for

e . ; shich have been
& Tahasil dully approved by Dist Office, Dhenkanal which h"xftl
auction for fong termy lease perod from 2020.21 10 2024.25 by this Tahas

. Nam of Area Approximute Plot .
Nai . Khata cam
AHiE Gl the Minor {in MGQ in cum Mouza No No Klss
source .
Lmineral - Acre) {oper Annum .
Tolarpasi i Road . 12.25 out 3 ST 7  IR74 Patharban
, 20000 Tolarpasg 46
Road Metal ~ Metal  of 24.60 L ,
Nihalprasad ~ Road 12 25 om LO0O0n Nihalprasad 1513 2101 Parbat-1l
Road Meml-l - Metl  0f 2093
Nahada Road - Road 10.80 20000 Nahadu 658 3428 Patharban
Metal-ll Mul
 Kalunapatana Sumd, 422 °8‘ 16000 Kalurigpatana 141 | Nadi
Sand Quarry of 7200 |

Therefore, you are requested 1o prepare the mining plans and get those approved trom
appropriate Govt. authorities at the earliest 1o enable us for auction of those sources You

are
also requested to prepare required documents tor Environment clearance and obtain the

clearance from appropriate authority, The required documents and data tor the pumpose will
be supplied by this office as and when reguired.

»

&N i (\ .
{\ \\:\9'/ /

Tuhnsildar, Gondia

Memo No._696 01, (6 02 202

Copy submutted to the Additonal District Magistrate. Dhenkamal»Suh-youcm,n
7

» A
\\

RN
\‘\\.\\Q/ 2

‘l'nlmsilr\uﬂ Gondia
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This is to intimate that the area proposed to be granted for quarry
lease for mining of Road metal from Nihalprasad road metal Quarry- I on
plot no. 2101 of Khata No- 15 13, Kissam- Patharbani over an area of 12.25
Acre or 4.957 Ha in Village Nihalprasad, Tahasil Gondia, district Dhenkanal,
Odisha has been demarcated on field by the Revenue Inspector Pingua
circle of Gondia Tahasil with the help of existing revenue village sheets of

the adjoining area for the purpose of preparation of Mining Plan.

7. 202\
Date: 17.02.2021 Sigifature

Place: Gondia ; Revenue Inspector
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GOVERNMENT OF ODISHA
DEPARTMENT OF STEEL AND MINES
DIRECTORATE OF MINES

CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON

(Under sub-rule (2) of rule 20 ot Odisiwo Minor Mineral Concession Rules. 2004)

St Santosh Xumar@am{a, Ao Sty Bausthoandba Panda, R/o

Barstnuandes PO Badoonig e i & S

752121, whuse photograph and sinatae ¢iaed hivrein,

having given satisfactory evidence of hus qualification and

experience, is hereby recognised under sub-rule (2) of rule

20 of Odisha Minor Mineral Concession Rules. 2004 'as a

Capile  Kives
fir Minor | SO Sho Rikia

qualified person to prepare My lan
Minerais within the State of Odisha. India
His Registration No. is | RQP/OD/053 /2016

c pears endmg on 22 08 2az6

This Recopmition is vald for 4 o
This certificate will be hable to be witlutews, cancelled in the event of furnishing

wrong information/ documents in the Mining Plans to be submitted by him.

) . !
"‘»r i -3\:“\')

Place: Bhubaneswar DIRECTOR OF MINES; ODISHA
Date: 03'08'2016 BHUBANESWAR



GOVERNMENT OF ODISHA

Type Copy of Page No.38

DEPARTMENT OF STEEL AND MINES

DIRECTORATE OF MINES

CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON
(Under sub-rule (2) of rule 20 of Odisha Minor Mineral Concession Rules, 2004)

Sri Santosh Kumar Panda, S/o. Sri Bauribandhu Panda,

Badaninigaon, Dist-Puri, Pin-752121, whose photograph and signature
Signed herein having given satisfactory evidence of his qualification
and experience, is hereby recognised under sub-rule (2) of rule 20 of

Odisha Minor Mineral Concession Rules, 2004 as a qualified person

To prepare Mining Plan for Minor Minerals within the

State of Odisha, India.

His Registration No. is

RQP/OD/059/2016

594

Photo

Signature

This Recognition is valid for a period of 10 years ending on 02.08.2026. This

certificate will be liable to be withdrawn, cancelled in the event of furnishing wrong

information / documents in the Mining Plans to be submitted by him.

Place: Bhubaneswar

Date:-03.08.2016

4

Sd/-

DIRECTOR OF MINES, ODISHA
BHUBANESWAR
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NIHALPRASA
TAHASILDAR GONDIA

OVER AN AREA OF 12.25 ACRES OR 4.957 HECTARES IN DHENKANAL DISTRICT,

OF

ODISHA
Certified that the plan i up-to-date & correct,
DATE OF SURVEY Wz
17.02.2021 S.K. PANDA

Regyn. No. RGP / OD / 053 / 2016
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THIS INDENTURE MADE THIS .F/R... DAY OF ... 20 ....... 2015

Between, the %veTmt of Odisha, represented through Tahasildar, Gondia here in after
called the Competent Authority. ©
. SRR E

And

Sri Ajit Sahu, aged Bbout 28 years, S/o Late Gokulananda Sahu, Caste Gopal, Village-
Nihalprasad, Po-Nihal'pmsad. PS-Nihalprasad, District-Dhenkanal

(Hercinafler called (he lessee which expression shall (here (he coniext (0 admil is

; deemed to include higgheirs, Executor, Administrator, Assigns of the other part) \
g 1) Sairat Case N§. .07
2) Name of the - : Nihalprasad Road Metal Quarry-I
5 3) Production cm for the lease period : 49936 M’
4) Amount to be deposited for :2015-16 e
a. Royalt} - Rs.1118566/-
b. Additional Charge :Rs.0 =
- c. Surfach Rent :Rs.1162/- -
d. Dead Rent :Rs.58173/- - T
¢. Enviropmental Management fund  : Rs.55928/- W
f. TC8 es : Rs.22371/-
g Fees fq compensatory afforestation : Rs.0 %
Agmitted s ‘ Total t Re.1286200/- -~ ol
T -1 (Rupees twelve lakh fifty six thousand two bundred) only 4
: 7
- ' Impounded u/s-33 of 1.S. Acy &
1899 & forwarded to the Sta
Regqistering Officer i Collectcr (DSR, Dhenka
Dhenkana! . i SRl

" ; Reqis n~r
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o Sndorsement Under Section 52

: Se M
& 309 '«\0“@\3““\”“&/ o N
\, sgon, DR

N SR § _ GRoSRIn
epwpey- AV,
98

'

y,

| s § AN s-oaMJ/ mﬁ’i‘m RUUL
; ’ S-lo~R~ gV, D.SR. Office
}; ‘i : wuﬂ@l

! Bl AN A\ | -

| L
Treasury Officer
Chanianat

Endorsement of the certificate of admissibllity
Admussible under rule 25: duly stamped under the Indian stamp (Orissa Amendment act 1 of 2008) Actd899, Schedule 1-A No. 358

Fees Paid : AS(b)-25124 ,, User Charges-270 ,Total 25394

Date: 07/10/2015 2
Endorsement under section 52 Vot T |

Presented for registration In the office of the District Sub-Registrar DHENKANAL between the hours of 10:30 AM and 2:30 PM on
the 07/10/2015 by SRI AJIT SAMU, son/wife of LATE GOKULANANDA SAHU , of NIHALPRASAD, DHENKANAL , by caste

General , profession Cultivation and finger prints affixed.

L o S W W ;,\_VV\/I

Signature of Presanter / Date: 07/10/2018

&shift=D 07-Oct-| 5

A

htp://192.168.12.254/ Admin/DSR/Endorsement/EndorsementSec52.aspx?id=50] 503369
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@& & nfem QDISHA 778046
s : Nihalprasad

5) Location of the quarry

Mouza Khata ég, PlogNo. _ Kissam '~ Area (Ac &

Het)
Nihalprasad 1513l 2101 Parbata-I1
Ac.10.47/Hcgi.’2ﬂ4 g e —
Whereas the, Registered Qualified -Person Sri Hemanta Kumar Sahoo

(RQP/CAL/257/97/A)§of RQP list provided by Government of Odisha Forest and
Environment Department Vide Letter No.11573/F&E, Bhubaneswar Dt.26.06.2014 and

District Office Memo §o.500/Tauzi, Dt.11.07.2014 as prepared the mining plan of the sairat 1 4

source i.c. Road Metal Quarry in favour of Sri Ajit Sahu, which has approved by the joint \ B

Director, Geology, Sfate Environmental Clearance has been granted by the Member, -gf)

Secretary, State Environmental Impact Assessment Authority (SEIAA) Odisha vide letter
No.3633/SEIAA, Dt2‘07 2015 to operate the source for the year 2015-16 to 2019-20. The &%
lessee will extract the minor minerals as per mining plan, which has heen prepared hy b

Registered Qualified Pgrson and approved by the Joint Director, Geology, Dhenkanal. N 8

MODE OF PAYMENT
: “
To.tal amount fp be deposited by Sri Ajit Sahu is Rs.279642/- (Rupees two lakh &
seventy aine tho six hundred forty two) only (25% of the _Royalty amount) on \

06.10.2015 followed b! the calculatlon made below. 3 z;
q

o

¥ 4

2

CALCULATION SHEET

Name of the Vraction of Royalty amount Amount will be | Total amount fo
Sairat y,.'b- Half yearly Quarterly | deposited against | be deposited

surface rent,

dead rent, EMF
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lindorsement Under Section 58

= oot & o8 &0 D0 B B

" - v—.

5 e SANATAN ROUL

8.V, D.5.R. Office
Qhenkanal

<A ‘4{‘“"""‘&
e ¥ ; ’1
' *{i. 7\&;’ l.{ bu*y 'w%(
Al .
.;r..x" J’iﬁ Q{i ')'x - ,4 1; (?”.’
o '. f‘? . » g

Execution is admitted by :

Date of Admission of }
Name Exscution
GOVERNMENT OF X ¥

GOVERNMENT OF ODISHA REPRESENTED [ RESE y 3 OUGH TAHASILDAR

ODISHA REPRESENTED [THROUGH TAHASILDAR H’I AH AST ﬁ GONDIA(GOVT) Who is

THROUGI GONDIA(GOVT) Who is GOND! AGOVT) Exempt from personal —

TARASILDAR GONDIA Exempt from personal Shigenns fn 7 Appearance in this office

(GOVT) Appearance in this office SHPLSION pereory U/S 88 Act XV1 of 1908

Appearance in this o
U/S 88 Act XVI of 1908 U = approved-by
/S 88 Act XV1 of 1
approved by approved by Si, of the
s —Registering officer
SRIAJIT SAHU : 07-Oct-2015
: "I S/
24 0249520
Identified by SANTOSH KUMAR BIswaL Son/Wife of KIRTAN BISWAL of DADHISINGA, GONDIA, DHENKANA
OHENKANAL by profession Cultivation s 7 -
Photo I b Date of Admission of |
Thumb Impression Signature c "

|
|
p walb g oy \M o s 1
f
|

Date: 07/10/2015

http://192.168.12.254/ »\dnunDSR’Endorscan’EndormtﬂcCSS AspX d=S018022¢ne 1 -~
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LIRS il (;DISHA

i . | & 'TCS for the
year 2015-16

| Nibalprasad | Rs. 1118866~ | Rs.559283/- | Rs.279642 | Rs.137634/-

Rs.417276/-
RM-I — & &

¥
The lessee has to pay total amount of Rs.279642/- in the 1St quarter of current
financial year and of the amount of Rs.838924/- within 15® January 2016. From the
‘ financial year 2016-17, the lessee shall have to pay as per the rules/amended rules of OMMC
Act 2014. § -

Besides abovegthe lessee will deposit the royalty, surface reit, dead rent and other
deposits including Enaromnental Cost and TCS for the coming year, i.c. for the year 2016-
17 as per OMMC yrules 2004 and OMMC (Amendment) Rules 2014 and the
rules/instructions/ordef coming from the higher quarters or Government of Odisha from time
to time, The lessee ﬁ' bound_to obey the directions of the Competent Authority for
operation/functioning &f the sairat source for the year 2015-16 and after deposit of all above
charges as per the prevailing rates for the next financial year i.c. 2016-17 annually. The lessee
will abide by the rulesf Regulations and subsequent amendments there to subject to the strict
compliance of the following terms and conditions.

= The lessec sha!l abide by the provisions of Minor Minerals Rules and Regulations
frames there under, an' orders received trom the mgher authorities communicates from time
to time for the development of the source of minor minerals.

The competen’ authority reserves the right to cancel/amend the agreement as and
when required if necesgary without any reason thereof.

609
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1. Lease Pgriod S o e
2. The leas¢ agreement is not transferable.
3. The minor mineral other than for which lease is confirmed shall not be removed from

the leasg} area.

| 4. If any mgjor minerals are found in the area in course of quarrying of minor minerals
the lessee shall intimate in writing the facts to the competent authority forthwith and
the leasj shall be terminated without payment of an_v’compensation to the lessee.

5. The leage holder shall have no right over the quarried material and other properties
lying in the leased area after expiry of the terms of lease(;d-shall be deemed to be the
properties of Govt. and may“b-e disposed by the public tender.

6. 'The lesgpe shall pay royalty, additional charge;;d amount of contribution on a pro-
rata basis on the annual minimum guaranteed quantity of minor minerals even if the

. actual e:gtraction falls short of such quantity and shall be paid before the execution of \\
the leasd deed for each financial year. i

7. The am'unt if paid in excess of the actual extraction during a particular financial year
shall be_adjusted against the amounts payable in respect of extraction in excess of the
mim'muﬁi guaranteed quantity in the subsequent period of the same financial year.

: f

\\
o

‘;}\g“&e

5 et
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8.

10.

11

A Slgnbouﬁ should be displayed at the site giving full information and status of the

‘The qua:ﬁy owned shall carryout mimng activities with appropnate sateguards to the
river em ent and bridge if any. The quarry owner shall not carry on quarrying
operation within a distance of 50 meters from any public road, public building,
temples, seservoir. dam, burial ground, etc and not cause any damage to public private
property. f

One hundred meter from any railway line (except under and in accordance with the
written pinmssmns of the railway admnmstratxon concemed) National Highway, State
Highwayj Monuments, hentage sites Or any reservoir.

The leﬁ:ay erect on the area granted to him any building and structure required

> LaAde

ahas"‘da‘

for the se of quarrying operations, provide he does not offend any lawful orders
issued byithe officer or competent authority to issue such orders.

The | shall, in his own expense, erect and at all times maintain and keep in good

-
\

condition boundary marks and pillars necessary to delineate the lease area.

source such as mime of the source, name of the lessee, plot no., area, name of the
minor minerals and amount of leased price/royalty paid e:c——at the cost of the lessee.
The contllct details (with phone number) of the lessee should be written on the board.
The lessf will mention the DIN (Date Identification Number) and the opening KM of
the vehicle used for transportation of minor minerals on the R Form Transit pass.

—

A “/‘
ALEN “\Mﬁ(lo’\s
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13. The nuct‘on holder shall abide the provisions of Mines and Mmerals (Development
and Regulations) Act 1957, Mines Act 1952, Explosive Act 1884, Explosive
Substandh Act 1908 and rules made there under an ail other laws for the time being in
force relfing to the working of qhairies and matters affecting the safety. health and

convenience of persons working for quarrying operation and of public.

14. The les:E: shall not use explosive in any manner without obtaining an explosive
license fﬂm the appropriate authority.

5. ‘'he lessee shall obey all exisung rights of way water and other easements. \

16. The lessee shall obtain permissions of the competent authorities of the Forest

}(d\a

S

Departmit, Odisha to carry any operation in forest area. The lessce shall abide by the
provisim? of all laws for time being i'n force. relating to the working of quarries and
matters affecting the safety, health and convenience of the persons employed for
shall also obey all existing law of way, water and

quarryin‘ and of the public. He
power cuters and other machineries in case of

other ea?nents and shall not use

|aterite quarres.
17. All the aacidcnts involving injury or loss of life damage to property shall be reported

forthwitito the competent authority as well as the Collector of the District.
18. The contyolling authority shall have the right to preemption at current market rate

over all minerals ext_racted or collect by the lessee and shall be indemnified by the
lessee aﬂinst the claims of any third party in respect of such minerals.

'
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lessee shill report it forthwith to the competént authority and the Director. The lessee
shall not vin or dispose of any such minor mineral Without obtaining a proper lease or
permit oxépexmisn'on of the competent authority in writing. If he fails to apply for a
iascorpumhweamwmenewlydismmdminorminaa!swithinthmmonths
from the Hare of discovery o if he declares his intention not to work ypon the minor

mineml,?:ccompeﬁantauthoritymaygrﬁﬂeaseorpamk

§
§
i
i

20. It the mineral discovered 1s not a munor mineral, the lessee shall not be entitied to any vi%
preferunifonhepurposcofobtainingaleaseforthemwnﬁnml,bymsononlyof A %,é
the purpdbe of obtaining a lease for extraction of minor mineral. ’:3

21. The shall ensure proper mainténance of hill slopes so as to prevent major -
erosion and observe all such safeguards as provided in the mines Act 1952 and the e
Rules and Regulations framed there under from time to time.

»,22.Alsscc’my dispose of waste materials generated in course of mining operation for {p
road metal on payment of royalty and other Govt. dues prescribed for road metal Q
includinglballast-ordindry boulders as the case may be. \gﬁ

23. The lessge shall pay to the government compensation for all damages, injuries or ¢
disturbance which has been caused by him in the course of operating the lease and j

g shnﬂinénnifygomnmentagahstaﬂclaimswhichmaybem&debydmdpuﬁain ‘5

respect of such damage, injury or disturbance.
i .
: .
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24. The l&s? shall not without any previous consent of the State Government:
a. Assign, sublet, mortgage, or in any other manner, transfer the mining lease or
ajy right title or interest therel—n or
b. EMter into or make any agreement contract or understanding whereby the
! willormayqui_rqctedorindirecﬂyﬁnanoedbyanypersonorbodyor
persons other than the lessee.
25. The lessék shall pay dead rent for the remaining period of the year within a fortnight
of the eﬁcuuon of the lease deed and thereafter pay yearly dead rent on or before the
15" January of every year. An account of the royalty payable by him shall be kept by
the com&:tent authority and as soon as-the royalty payable by him becomes equal to
or in exclss of the dead rent already paid by him, he shall remove the minor minerals
only after payment of royalty. Advance dead rent paid by him shall be deemed to have
been me into the amount of royalty he was liable to pay.

e

. 26. Quarrying operation shall commence within three months from the date of execution
of the legse agreement. I'he lessee EJeaﬂer carry on quarrying in a proper, skillful \} “3
and workman-like manner. i
27. If the lesliee does not work upon the quarry for a continuous period of six months, the g
lease shaflbe liable o be cancelled, unless prior permission has been granted for such s
. stoppage by the competent authority on reasonable grounds. -
= = ;
i
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28. The lefee shall allow reasonabl

concessionaries.
29. The stat! or central government shall have right to construct any road, railway or
over the lands under the

e ftaciliies of access to other bonatied

canal, rgservoir or to lay electric or telephone lines in or

lease.
30. The less!e shall keep correct accounts of mix_:qr minerals quarried and dispatched and

shall futhish a monthly retun in Form- Y, quarterly retum in Form-T and annual
'orm-Z to the competent authority and the Director.

e

return
31. The lessee shall afford reasonable facilities for inspection of the quarries in the leased =%
land mdreootdspeminingktoworkingofleasetothecompmntamhodty ‘g %o

and Dirctor or any other office authorized by any of them. Such officer may issue
directions to prevent wasteful extraction of minor minerals and to ensure observance
of the phovisions of rules and specify the time limit not exceeding thirty days within
which the directions shall be complied reasonable ficilitics for inspection or fais to
" comply ith the durcctions withun specific time Lmut, the competent authonty may
forfeit the whole or part of seGirity deposit paid by the lessee or impose penalty not
exceedidlg rupees five thousand only and may carried the lease and forfeit the security
deposit. g :
32.Ifmyoovermnemwesplylblemdutheleuemminmdhm
tyond the date fixed in lease agreement for such payment, the competent

&

2

u\t‘;/;—; o-15 . Ya““\ (4

|3\ 8

month
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#
authonty or any ofticer authonzed by him may enter into the leased area and distrain

all or anfy of the minor minerals or other movable property and may dispose of such of
the distfhined minor minerals or property as will be sufficient for satisfaction of the
Gowvt dlfﬂ and all costs and expenses occasioned by the non-payment there. If any
such Govt dues remain unpaid over two months beyond the date fixed in the lease
agreemdnt for such payment, the competent authority may determine the lease and
take pofession of the lease area on re-entry without prejudice to such action as may
be taken under the provisions of the Odisha Public Demands Recovery Act 1962 tor
recovery of such dues. i : L"%
33. The lesgpe shall remove all minor minerals quarried before the end of the lease period
or of itsdetermination. if it is determined earlier. and all other materials and structures
within stn:h reasonable period not exceeding or as the coinpetcnt authority may allow.
&1l minor minerals mafehﬁs, machineries, buildings and other structures, left v
in the Igased arca after the date line fixed o time allowed | by the competent authority . |
_shall be deemed to be the property of the Giovt. the competent authority may deposit <
of suchiproperty by the public action and credit the sale proceeds to Govt. account “‘ 2“
with thgapproval of controlling authority, ' 3
&
Z

34. The lessee shall pay a wage not less than minimum Wwage prescribed by the State Govt
from tirfle to time under the minimum wagé Act 1948,
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35.The | holder shall allow the irector, controlling authonity and competent
authority or any officer authorized by any of them to inspect the quarrying operation
and to dheck the accounts of production and despatches from the register maintained
by him.§ '
36. The petent authority may include such other conditions in the lease agreement
with the"approval of the controlling authority.
ff on any event, orders of the competent authority is revised reviewed or

cancelled by the concerned controlling authority or the lessee fauls to fulfill the terms
and conditions of the lease due to force major such as act of God, War Insurrection, :’w_%
Riot Cilfil Commotions, Strike, Earthquake, Storm, Tidal wave, Flood, Lightening, —%83
Explo;i?n. fire and any other happening beyond co;tfoi of lessee. delay in i '_%
©
£

development of infrastructure, acquiring of controlling of land for quarrying operation
and forise of land for public purpose the lessee not claim for any compensation.
37.In cascfhe actual extraction exceeds the minimum gua-r;nteed quantity. Such minor
minerals may be removed trom the lease area only atter payment of additional charge,
royalty nd contribution to the District Mineral Foundation on pro-rata basis.
38. The les‘ee shall pay to the State Government surface rent within a fortnight of the
execuﬁgn of the lease-deed for the remaining period of the vear and thereafter pay

such yearly rent on or before the 15" January of every year.

“a
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39. The Iessf shall operate the quarry semi-mechamized Etnctly in adherence to the
guidelines issued by the Ministry of Forest and Environment No.J-13012/12/2013-1A-
(), DL!4. 12.2013.

The lessee will operate the sairat source as the terms and conditions given by
the Member Secretary, SEIAA, Odisha vide his Ref No.3487/SEIAA, Dt.22.06.2015.
Tg: lease of the sairat source is subject to the terms and conditions as laid

down in fhile 29 Chapter IV of OMMC Rule 2004 and subsequent amendment brought
by the G(ivemment from time to time 1n 2014 onwards.

damage €tc, arising out of his acts or omissions as a lessee during the subsistence of ®
the lease.§ - e g

Q‘: [\
41. No rejected/ott grade major minerals shall be removed on payment of royalty as
£
@
(5

40.The lessee shall keep the Govt indemnified from any liabilities, compensations, . %

minor miferals, under this rule.

3 42. The less¢e shall not engage children within the age group of 6-14 in quarrying |
operation.as per letter No.5975/R&DM. Dt,19.02.2013. T
o]

43. The lessee shall deposit the charges towards compensatory afforestation as decided by

the Authdkized Officer or higher quarter or the concerned department of Govt. 2
44. The lessge shall bear the cost of any amendment if made to the existing plan J
3 submitted by him by the approving authority. \ -
v A
\ g
:
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45. The lessee shall carryout the 0 operation in the interest ot safe and scientific mimng
conservafiion of minor minerals as well as for protection of the environment.

46. The depth of the mining shall be restricted to three meters or water level whichever is

47. The lwsee shall do mining operation beyond the safe zone as determined by Asst

Enginecfjol Waler Resource Depll.

48, The lessee shall not change or obstruct
operatio

49. Lessee shall not carryout in stream mining operation.

50. Competent authority may impose such further conditions as he may think necessary in

the interést of minor mineral development.

lnw:meﬂswhereofﬂxepam&stothlsqumleaseputthexrrespectlveha.ndsandseal
date month ang year first mentioned after the content are

the flow rate of the river to carryout quarrying

being present on the present on the
read and exphuad to them and fmdmg the same to be true and correct.
.!
Signed by /31\7" ' - bomﬂ
In presence of ? tha“zg 0*5 Compawws‘ m
i a
Gondia
@m '
Signed by e R Ay VW
’X‘\‘A > Lessod 3-10-1L5

Inpmalccofg, K7 vk Rtk
o oeicirves Tivi

e



QQ& = Registered Lease with Advance only(Immovable) Deed
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FORM-N

Form of Quarry Lease
THIS lNDETURE made this __mdL_ D3y of Jwne. 2022,
Between the GO\'ERNOR OF ODISHA rcprescnlcd through Tahasildar, Gondia

(Hcréinai\cr called the Lessor) of the one part.

AND

Sri Ajit Sahy, Sfo- Late Gokulananda Sahu, Caste-: Khandayat, AtPo-

Nihalprasad, P.S -Nilialprasad, Dist. _Dhenkanal, AADHAR No.-732478435071

Mobile No. -9938206689 Profcssxon-Busmcss hereinafter called the Lessee which
admits be decmed to include his heirs,

5'6\},}\

AN N oA

expression shall where the context $O

cXxecutors, admmxstrat_ors, assignees) of the other part.

WHEREAS the lessec has applied to the Competent Authority
concerned for a quarry lease for NLIHALPRASAD ROAD METAL QUARRY-1in
accordance with the provisions of the Odisha Minor Minerals Concession Rules,
2016 in respect of the lands described in Part-1 of the Schedule and has deposited a

sum of Rs.84,42,500.00(Rupces Eighty-four lakh Forty-two thousand Five hundred

Yonly as security.

SAIRAT CASE RECORDNO - 15/2020-21
NAME OF THE QUARRY - Nihalprasad Road Metal Quarry-1
PERIOD OF LEASE - Five year from the date of exccution.

)L i Tk
3“6'31
Zrbe? 4

MINIMUM GUARANTEED QUANTITY PER ANNUM 1,00,000 Cubic Meter.

&

Scanned with CamScanner
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approval fo the grant of lease on the terms, covenants and conditions hereinalter

contained,

n
n R e Y
For 1st year, MGQ — 1,00,000 Cubic Meter
| SI. No. | ltem | Amount M.R. No. A
[ Royalty 30705833 |0l Yoy s /D717 4 ¢,
2| Surface Rent 1786000 JoF 2V A %%
11D : e AL X
cad Rent 89280.00 |o/yo 579 )Dl;l _2,);__3; = > 0%
Total 30796899.00 | /HO56& D1 %1% ,25_-_ \fg/‘; ¢
For 2nd vear, MGQ — 1,00,000 Cubic Meter b b b B e S \é:,'?‘-{
Sl No. |ltem Amount M.R. No.
] Royalty 3,07,05,833.00
2 Surface Rent ~ 1,786.00
3 Dead Rent ; 89,280.00
| Total 173,07,96,899.00 ]
For 3rd vear, MGO — 1,00.000 Cubic Meter !
SL No. |Item . ‘Amount ‘M.R. No. | § =
1 Royalty ~3,07,05,833.00 . / oS
2 Surface Rent = 1,786.00° | y S
3 _Dead Rent 89,280.00 € oy
Total v 3,07,96,?9_9.00 | g
For 4th year, MGQ —1,00,000 Cubic Meter
SI.No. |Item : Amount’ M.R. No.
1 Royalty . '3,07,05,833.00
2 [ Surface Rent "~ 1,786.00 E ET
3  |'Dead Rent ‘ 89,280.00 R o
! Jotal . : 3;07,96,899.00 N ~
For 5th year, MGQ —1.00,000.Cybic Mefer o
"' [SI. No. |ltem Amount M.R. No. g é
] Royalty 3,07,05,833.00 °$
2 | Surface Rent 1.786.00 QD
3 | Dead Rent 89,280.00 ‘?
Total 3,07,96,899.00 - (ﬁ
AND WHEREAS the Competent Authority has communicated his é)\
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' Endorsement under section 58
Execution is admitted by : Z Pl ’
: % . e e Dtne 4] Admission ©
: Name Photo Thirab kinpression Signature Execution
Execution By TIHIE
GOVERNOR OF 2
! B B or | Exccution By THE ODISHA
: SHA REP COVERNOR OF REPRESENTED
THE GOVERNOR OF  [ODISHA REPRESENTED| 51516 jyspRisENTED|  THROUGH
ot g TT\',:R\%‘;'_GDQR [HIROUGH . TAHASILDAK
nmouc'“ ('O\’I)"i/\(’GO\’T; Wha Is IALIASILDAR GONDIAGONVT) Who is s—_—
TAHASILDAR ‘F*t"'“i“ from personal GONDIA(GOVT) Whais| Exempt from personal
GONDIAIGOVT) Appearance in this of fice /\E“.:.‘.“" rf;fln plyr‘sm;:?l. : /}}‘\I:J;atlcc :1\'1:11.}?2(‘1’:;-
U/S 88 Act XV1 of 1908 ppestnee i Uns office | 1272 88 Act XVIol S
approved by U/S ¥R Ani XV ol 1908 approved by
PP ) wpproved by Signature of the
L ; Registering officer -
it
gj‘“? : ?
SKi AJIT SANU | AR bl 03-Jun-2022
Identified by SANTOSH KUMAR BISWAL Son/Wife of KiRVAN BISWAL of DADHISINGA, MAHIMAGADI, GONDIA,
DHENKANAL by profession Cultlvation :
Name Pholo Thitap inprossion Signature Date '-’E'ltg:;:::lon of
AT e
i"g;,‘g— BEES
"'.'~ X SRS 'J-. ehyq
SANTOSI KUMAR 3 ‘»’;,ii-‘ AR et
BISWAL A A N U3-Jun-2022 \
TN i
e 5
2315851 '
. ¢ £

Date: 03/06/2022

19 5w,15.swfmw.uswLmmuuinvemmwmmmsl vupxu 022007 23&N 7 AL

Signatur

Roglstering ofticer

"
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NOW THIS INDETURE witnesseth as follows: s

The lessor hereby demiscs 1o lhﬁ(css‘éc (he land described in I’an-{ of

+ the Schedule hereunder written and delineated in the map hercunto anncxed.

The said demised picces of land shall be held by the lessce for a term
of S(Five) year from the date on which this exceuted deed is registered undgr the

Registration Act 1908 and Odisha Registration Manual subjcct to the terms,

convents, conditions hereinafier provided.

IN WITNESS WHEREOF (hese presents have been executed in é

manner hercunder appearing the day and year-first above writien.

" The schedule above referred to

" . PART-I - -
Location and area of the lease : . g ‘\/

Village , - Nihalprasad . - ;‘g

P.S. No. - Gondia , S

Khata No. - 1513(Onc Five One Three) © €
» Plot No. £ 2101(Two One Zcro Onc) . o :~/
~ Villge/ForestBlock - Nihalprasad | \;* :;
: : Tahasil/Forest Range B Gondia/Sadangi Forest Range ‘\h ol

Arca (in Hectares) e 4.957 Hectare out of 9.959 Hectare from East ; é

: side
- As per plan annexed and bounded : G’{
8 " OntheNorth by :-  Plot No. 2102(Two One Zcro Two) : 'g é

On the South by :=  Plot No, 1933(One Ninc Three Three) m

On the East by :=  Plot No. 2129(Two Onc Two Ninc) 5 §

And on the West by :=  PlotNo, 2101(P) ( Two One Zero Two)

Hercinafier called as “said lands”
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PART-II

Terms and conditions of the lease

This lease is subject to condition laid down in rule 33 and aiso all other

cf’“d“‘°“3 pertaining to lease as provided in the Rules.

N
W

3 1 Y 5
0y
WP

PART-III

Liberties, powers and privileges to be exercised and enjoyed by th

1. To enter upon and use the tand, described in Part-1 of the Schedule uring the

term hereby demiscd (o carry on all operations neccssary "'bxtraclion.

collection, stacking, processing, transport and disposal ‘of minor

mineral/mincral leased in natural or in processcd/convcrtcd form, fli&

2. To make roads, tramways, install machineries, lay eclectic and telephone line,

on and over the said lands. - 7 : A
3. To usc watcr from streams, \va}crcou}scs and springs in and UPOW the said 2 3
Jands in natural statc or by means of imf)ound:fng with:thewritten permission Y
of the Collector of the district. ; f‘
: PART-IV s -
Restrictions and conditions as to the exercisc of liberties, powers and
| privileges in - : ._-N A?
1. No land shall be uscd for surface operations if objection is rai ed by the S A~
Competent Authority or the Collector of the District to the effect that use of ; o

the Jand will be detrimental to public interest.

LA
70

2. The lessce shall not cut or injure any tree in the leased arca fali:f?ig‘ within ?
' Reserved/Protected forest without prior: permission of the Divisional Forest
Officer or the Officer authorized by him in this behalf and upon ﬁgymcm of %
royally and fees for compensatory a forestation as may be spcciﬁed:" : O
3. The lessee shall underlake mining opcralibn only in nccor(f%bc with §
X approved mining plan or scheme of mining, as the case may be. -

4. The lessee shall not transport or store or cause o be transported or'a'g"ibrcd any

specified minor mineral for the purpose of selling or trading otherwise than in ; ‘

Scanned with CamScanner
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accordance with these Rules and as may be specified under Odisha Mincrals
(Prevention of thell, smuggling and illegal mining and chulmic;n of

Possession, storage, trading and trunspor{) Rules, 2007.

th
PART-V : -
A%
Libertics, Powers and privi AR
» Fowers and privileges reserved fo the State Government AT
L&

The State Government or any officer, or persons authorized by it in
that behall has the liberty and power lo enter into and upon the leascd arca to carry
on any operation in connection with survey, sampling, testing, quarrying, processing, 6“

stacking and transportation of mineral as may be decmed necessary.

PART-VI

Provision regarding ilcnts’nndﬂoyaltics

P

by 1. The lessee shall, during the substance of this lease pay 16 Government royalty

in respect of the minor mineral removed by him from the leased area at the i _
rates prescribed in Schedule 1I and: surface rent at the rate prescribed in ~ /
- : (
r
¢

Schedule L. ;
2. All payments relating rents, royaltie;,'fces, etc., provided under these rules
shall be paid to the state Government free from all deductions, at the District
Treasury/Sub Treasury and in such manner as the Competent Authority may
prescribe. o
For the purpose of computing the royalty, the lessee shall keep correct account
of the mineral product, stacked and removed from the lease area and submit a

: return to the Competent Authority and Dircetor in Form K & Form P,

e

4, The lessee shall pay‘royélty in advance and the differential amount, if any on
computation shall be paid by the end of the first fortnight of each half yearly

period during subsistence of the leasc.
i S, The lessce shall pay surface rent in advance and not later than 15™ January

and 15% July of this year.
6. The Jessee shall, in addition 1o the rents and royaltics, also pay the

contribution to the District Mincral Foundation and the Environment
Management Funds at the rates specified in the Rules ns first above writien.

PAPATE Senay ~ Scanned with CamScanner




7. The lessee shall also pay the additional charge at the rate of Rs.177.00 per
Cublc Mclcr

g. The m\mmum Guaranteed Quanlity for roynlty for the quarry lease shall be
1,00,000 cum per annum.
3 v o

Signed by

For and on-behall of Governor of Odisha, in the presence of

1. Rosmivas)on VWhat , SRH Stay

2. Qoumys Rer Mt . JRA 262y

~ >
mmwﬂixzﬁﬁ;,fél

Lessee'in the presence of s =
L Qedas M_W 0 -Vt Vo, A - D

; : ) r-‘N\um-mqﬁ\\J\l Dq))(‘ D\"
2 D= wn - Glo-

969

True Copy Attested

Advocate

P

R R B
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To
The Deputy Collector Judicial , Py(\ QULse— 4
Collectorate, Dhenkanal. i K lb{/ (1 f
Sub:  Issue of NOC for possession and issue of exclusive for
operating stone quary.

p | . Ref: Your letter No.2891/ JUD / Dt.15.11.2016.
Sir,

Beaiq @Ias 986 ca g 2@e aig,8.-v cIgRiae aig, al./
cal.8.- QeAgdle, @.-coFAIR AR @q8@ 6,
o1.00.08.90 ¢ SAEHER 2R FRLR QAQIY 019 9l 9] &AIQ
4@ Explosive License vide No.E/EC/OR/22/363(E82730) PESO Kolkata Q €l
@Ia2d | 628 AAgeR ¢ AIe M cAIT ARAS AL ARe uGeR |
ca2als 6a@ QAAQ 2164e BQRIL] @8 Licenseq 936 oeR » 8
adaie § ddel QA @6  Nihalprasad Road metal 01, Nihalprasad
Road metal 02, Bhaliapata Road Metal - 01, Bhaliapata Road Metal - 02, Nahada
Road Metal - 01, Nahada Road Metal - 03, Tolarpasi Road Metal , CEPRR@
10q ©2da 226 Bhapur Road Metal No.04 6 sfaml 62da 88dle
Barada Black Stone Quarry - 02, Barada Black Stone Quarry - 04 @Q Lease

QICe 60aEB | 019 6@1e2e! gF License 2QAIG] €2 d8lg@eq Aq
¢de Q2Q ASARE Q! G c2aql® , FIQ8 9@ LicenseAQQAIE -

1)  Nitrate Mixture . 1700Kg.
2)  Safty Fuse : 10,000 Mt.
3)  Detonatoring fuse - 20,000 Mt.
@ 4) Detonator y 44,000 Nos.
5\&,\ QAR QAR aqnie ﬂ@ﬂl@\ 6AIEe QYRR Q’Q@lﬁl
Q QO&Q | QIQI PREQ 96C Gl@ﬂ G‘I@QQQG@Q QeQ AEARR FoQ! ae
\R})\ QI Qg aqaum QAGQI@ 6RUY g@ae 1 98 faea 9RIQ el
QQ QQQ\Q AQEU Qqé’l@ |

AQQR) 6RHG -----



_,/,l,)q,
1)  Nitrate Mixture : 5,000 Kg.
2y ANFO : 100 Kg.
3)  Safty Fuse ; 10,000 Mt.
20,000 Mt.

3) Detonatoring fuse

4)  Detonator 44,000 Nos. @ 98 eQeIalel

A | 92 CPREQ AQ ¢&ie g

o M0.08.90€ 9066 § 216Ra@ @4
cql | ARY QS

acalne faeIQ ceagel agaul aalIe a4l Qoeql @
@Qelq 984 621 €18 |

q¢ ¥Ge ageal ocad ageals 2adIgdq Y AR

2P PEAEQS 629 |
1 ae |l

2w 99D

SOV Soan

(2@e Qg )

o True Copy Attested

AdVOQate




Translated Copy of Annexure-R14/4
Page No.73

To,

The Deputy Collector Judicial,

Collectorate, Dhenkanal
Sub:- Issue of NOC for possession and issue of exclusive for operating stone

quarry.

Ref:- Your letter No.2891/JUD / Dt. 15.11.2016
Sir,

I, Ajit Sahu, S/o. Late Gokulananda Sahu, At/ P.O-Nihalprasad, Dist.-
Dhenkanal with due respect bring to your notice the facts that I have received an
Explosive License vide No.E/EC/OR/22/363(E82730) PESO Kolkata prior to the
application dated 30.05.2016. During that time, I was holding leased out only
three Sairat Quarry. As a consequence, I had submitted only those license. But
now [ have holding the lease of Nihalprasad Road Metal-01, Nihalprasad Road
Metal-02, Bhaliapata Road Metal-01, Bhaliapata Road Metal-02, Nahada Road
Metal-01, Nahada Road Metal-02, Tolarpasi Road Metal under Tahasil of
Dhenkanal Sadar and Barada Black Stone Quarry-02 and Barada Black Stone
Quarry-04 under the Tahasil of Dharmasala. And as per the previous license
obtained be me mining operation in all the above mentioned quarries is not

possible because of the following.

1) Nitrate Mixture : 1700 Kg.

2) Safty Fuse : 10,000 Kg.
: 3) Detonatoring fuse : 20,000 Mt.

4) Detonator : 44,000 Nos.

The aforementioned quantity has refrained my usage with regard to all the
abovementioned quarries. As a consequence, I am not being able to properly
carried out mining operation in all the abovementioned quarries. Hence, I request

you increase the quantity in the license.

631



Translated Copy of Page No.74

1) Nitrate Mixture : 5,000 Kg.

2)ANNF.O : 100 Kg.

3) Safty Fuse : 10,000 Kg.

4) Detonatoring fuse : 20,000 Kg.

5) Detonator : 44,000 Nos. to increase

[ had applied my application on 30.05.2016 increased quantity in the license and

allowing me smoothly carry out mining operation in all the quarries and deposit

of royalty.

Therefore, I would request you kindly respond my application with utmost

urgency.

Your’s Faithfully

(Ajit Sahu)

Tre oy

M&?& o

632
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L Annewwre-Ri4/ 5
NO oBJECTION CERTIFICATE
e (See Rules 102 &103)

/0 Objection Certificate under the Explosive Rules, 2008

> Date 32:08:201 7

.
A to the application in Form AB-12 dated 30052015, Submitted by Sri Aj
X s avpace of rules 102 & 103 of the Explosive Rules, 2008, there is no objection for

grantingNcense=iihder the Explosive Rules, 2008 to sri Afit Sahu, /o ~ Late Gokulananda Sahu,
At/PO/PSWihalpmsarz Dist- Dhenkanal, State - Odisha, PIN - 759016 for the Jollowing purpose, Kinds
and quantities of explosives in the premises aver Plot Np - 1833,1961 under Khata No. - 1433/957
and plot No. 1833/9736 under Khata No, 1433/1111 At/PO/PS - Nithalprasad, Tahasil-Gondta, Dist -
Dhenkanal , State .. Odisha as shown in the site plan duly endorsed and enclosed herew(th,

1. Purpose:. License to possess for use explosive ofclass2& 6 ina magazine,
- Kinds ang Quantities of explosives.

Ser. | Name of explosives | Class Div. | Quantity

No. At any one | To be used per | To be used in
time day one month

a ANFO 2 0 100 25 M.T 600M.T

a High Explosive 2 : e | 4500 kg 1000 kg 27000 kg

b Safety Fuse 6 1 10,000 Mtr, 2500 Mtr, 60,000 Mtr,

£ Detonaa'ng Fuse [ 20000 Mer. 5000 Mtr, 120,000 Mer

d Electric Deto/Ordtnmy 6 44,000 Nos 11000 Nos 264,000 Nos.

Deto

a.

8

i

J

intoxication shoylq not be allowed Jor logding, unloading or transportation of the explosives
orto enter in the licensed premises, .

Smoking, use of naked light, open flame of any kind and yse of mobile sets qre strictly
prohibited at the sige and that effect notice should be displaced- on the walls of the
magazine/storage shed, K :

Explosives should only be transported In licensed vang ang @pproved type of bags ang
container, = -

Adequate lighting arrestors are to be provided at the site.

The storage site should be with boundary wall/bar bade wire fencing to radlos of
15(fifteen) meters, - : y

Minimum 100(0One hundred) meters distance i to be mentioned from one storage shed to

another storage shed,
¢

Manual operated siren should be provided and slren should be sounded prior to the
blasting as warning signal for evacuation ﬁ'am the site.

Four numbers of water vats at least 400(four hundred) litors capaclty each should  pe
provided at the storage site,

All the emplaoyees should be well trained on use/operation any malntenance of first ofd &

firefighting equipments installed at the site,

Roofmade in RCC 1:1.5:3 of 150 mm thick,

€5 [



T = 634

B 36

cement mortar except the wall of 600 mm thick

=k Allthe walls tre made of brick of 500mm In
between detonator and lobby room,
l Interlor benches shelves are free from grit and there should be no contact batween fron and

explosives,

wooden lining having brass

». The earth-pit will be located at a distance of 3.6 meters away from magazine,
The explosives boxes will be placed on wooden trestles leaving sufficlent air gap between

wall and stocks of explosives.
r. Following first aid fire fighting equipments.should be provided at the site:-
L Waterco2 Extinguisher 09 liters capacity (IS! approved) - 4 Nos,
il.  Dry Chemical powder Extinguisher 05 kg capacity (151 approved)~ 4 Nos.
lil. Two fire bucket stand with 4 (four) sand And 4 (four) water buckets,

6 I& M

'District Mg te,

Memo No. [102 _ judl, Ded, 03:08°20(9

Copy forwarded to Sri Ajit Sahu, S§o- Late Gokulananda Sahu, At/PO/PS-Nih alprasad, Dist-

Dh gnka‘nal, State - Odisha, PIN - 759016 for information and necessary action, He ts directed to
maintain the fire prevention arrangement as per report of Deputy Fire Officer, Angul Circle, Angul,

' Memo No. )1 03 _Judl, Ded. 02:08 2019
Copy forwarded to the Deputy Fire Officer, Angul Circle, Angul/ Asst. fire Officer, Dhenkanal/

0IC, Gondia Fire station for Information and necessary action,

Memo No. }10Y_ judl. Dtd, 03,08 .20/ f
Copy to the ;- -

1. Superintendent of Police, Dhenkanal
... % Sub-Collector, Gondiq

3. Tahasildar, Dhenkanal, : /& :
L 55%
é

For information and necessary action.
‘ District Megi
True Copy Attested D
; Mcﬁ%&g{stmgg
Dhenk n -,
Advocate

-
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2Tk
HRA WIFW | Government of India
ST AR AT HAEE | Ministry-of Commerce & Industry
QA qur Rvees &I HarSA_ (34 | Petroleum & Explosives Safety Organisation (PESO)
qd A- fawees | Formerly- Department of Explosives
F-35/A, &, . &), 79T | F-35/A, BJB Nagar
RaY | Bhubaneswar 751014
WA (Phone):- 2433370 | ¥ (Fax):- 2430656
Email: dyccebhub@explosives.gov.in

fRAIF (Date): 05/02/2020

2 ; - e’
Ajit Sahu, : . ' e 5 FEB ZUZU
S/o Late Gokulananda Sahu, At-PO-PS-Nihalprasad, City Dhenkanal, Town/Village - Dhenkanal
. District-DHENKANAL, State-Odisha, Pincode - 759016 : : .

fawa . Plot No.PLOT NO.1833,1961 KHATA NO.1433/957, T NIHALPRASAD, fratr DHENKANAL, 3% Odisha # fa¥mles & sl o
3T & AT Feo ¥ Rewed faw, 2008 % st LB 3 sy HAfeT ¥ E/EC/OR/22/363(E82730) & welyayor wigst a4
Sibicot: Possession for Use of of Explosives from magazine situated at Plot No.:PLOT NO.1833,1961 KHATA NO. 1433/957, NIHALPRASAD, Dist.
g DHENKANAL, Odisha -Licence No.: E/EC/OR/22/363(E82730) granted'in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

HEIEY | Sir,

3T ST YT 9T 9 FA il R 05/02/2020 T ek WG Y| Rewewm Fram, 2008 % st S LE3 3 SRy 3rpafta R
31/3/2025 7% ANANGT FX 50 9T & @y AW W@ ¥ :

Reference to your letter No.: nil dated: 05/02/2020, the subject licence duly renewed upto 31/3/2025 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded
herewith, : :

AT 3 A AT ¥ G TR axmer Reid 31/03/2025 % TE g wratew & S 0

For further renewal of licence, please submit the following. documents so as to reach this office on or before 31/3/2025.

o TET IRE-1 . Rfrad qof vd geereia il ;

Application in Form RE-1 duly filled in and signed. ?

o UE FOT Ay § 5 Ww,ﬁmzwhm,zoosa:mﬁmmmwmé-symaﬁmtmwam

Yo JHfAwTg FAT ST ~ ; :
Licence fees renewable for one to five years, to be submitted online through e-payment facility available on online application portal under the Explosives
Rules, 2008.

o AN ST & W A e :
Original licence with approved plan.

e AT FE WA W faewes e, 2008 ¥ PA 11290 o was wgor w

In this connection, please also refer to Rule 112 of Explosives Rules, 2008.
. ﬁrxmzﬁ#;w%q3@-11ﬁmsﬁamﬁmwmmmmﬁmwﬁwmﬁ#sﬁm@mﬁrmmﬂﬂm#
fw sy &g ) | :

Indent for purchasc of explosives shall be placed in RE-11 with'the supplfer and copy of the same shall be sent to this office.(Not applicable for firew urks
store house) ; : :

¢ T faemeat A Y Rawlt g A & siw F amé7 3 wege & o | Rt 50 Friery & writorr # s fwmy ¥ 10
alfi@ & ggar ‘@? Sl Tfye nfaeEsh Menr & fAv FE] S ) | Please submit quarterly retumns of explosives in RE-7 at the end of every
quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable for fireworks store house)

. mfrm?ﬁvrsrmtzmwnmmrﬁmwwmm*mmauaﬁ;wmmm gTelifes, @rT il
wsza:mﬁmmmﬂmmmmmmm@rmmmmamﬁam

All blasting operations shall be carried out by a competent person holding a valid shot firer's permit granted under above rules. However, blasting operations
in mines coming under the purview of the Mines Act 1952, the blaster shall have qualifications prescribed in the regulations framed under the said Act.

| Your's faithfully

(3T. AT e 4 Dr. Ruab Ali)
i ; : 39 H&y fAEwnied @AETF | Deputy Chief Controller of Explosives
e ; 3{3#!31’ | Bhubaneswar
gfafafr QR | Copy Forwarded to: .
1. fo@r #fwe (District Magistrate), DHENKANAL (Odisha)- {u=T & fAT (for information.)
: 39 A& fawwiea fAUaa | Deputy Chief Controller of Explosives
@A | Bhubaneswar

(0 SIAERY SRY e #Y R, e I & AT §HHY WIS hitp:/fpeso.gov.in 2T,

i (For more information regarding status,fees and other details please visit our website http:/peso.gov.in)

2/5/2020



g o -
4 e T o Age

3171':1??5 WY U, 3-3 | LICENCE FORM LE-3

: : (ﬁwﬁwmzoosaﬁrW4$ml$m3@# gfaw
// ' (See article 3(a) to (d) of Part 1 of Schedule IV of Explosnves Rules(,g)OOS) D\
mmmmwmwaﬁ12345mﬁ7$mmmﬁﬁm#aﬁsaﬁmﬁ= :

Licence to possess : (c) for use,explosives of class 1,2,3,4,5,6 or 7 in a magazine

IR W, (Licenee No.) : E/EC/OR/22/363(E82730)
arf¥a& T F9C (Annual Fee Rs): 6200/-

. Licence is hereby granted to -

- Shri Ajit Sahu (1YY / Occupier : Shri Ajit Sahu), S/o Late Gokulananda Sahu, At-PO-PS-Nihalprasad, City Dhenkanal’,g
Dhenkanal, Districl-l)HENKANAL. State-Odisha, Pincode - 759016
! @l I nfeeT i SIer B
1 2. 3TafCaurY i wifPfd | Status of licensee : Individual ‘ il
3. yrrafee famffa waeet & e Rt . posscss for use of Nitrate Mixture,\Safety I
Licence'is valid only for the following purpose. * Detonator, - & 39T & faw *

4, 3l Rewest & PRl i, v 3t amr & e f{ftme §

Licence is valid for the following kinds and quantity of explosives: -- (&) (a)

LR XX L E LA LAY v,u.n.-.n.*n ” %M-unnnnnuuu_wn L L] ﬁmw .I‘!.-<I<-.-.'.'.I.-.I-MAIIHMMIM'.‘IMH’ . 5. . 99, 9. .. )f Ruﬁnnnnunununﬁn - -

VG5, TR ey
gy, " -
TRt ot 4T

39-9HTIT

Name and Description - Class & Dlvxsxon Sub-division Quannty at any one time
Nitcate Mixture 2,0 0 1700 Kg.
__Safety Fuse : 6,1 0 10000 Mtrs
Detonating Fuse : 6,2 0 20000 Mtrs
shiab kR ieso R i iin st Basunovimurmiaius Bt snsin nson e kAT s
(m%mwﬁg{nm#mwmmﬁm[anmmm%mﬁsﬂﬂfﬁf%ﬁm . G times
(b) Quantity of explosives-to be purchased in a calendar month[applicable for licence under article 3(b) and (¢)] : " asabove.
3 frfafld Yafs @@fEh @ g aiew i gite g § x@fRY #. (Drawing No.) E/EC/OR/22/363(E82730)

The licensed premises shall conform to the following drawmg(e) " TR (Dated) 19/10/2015

6. 3gafed aRWY rifaf@d g 9 e &1 The licensed premises are situated at following address:
PIot No. PLOT NO.1833,1961 KHATA NO.1433/957, I (Town/Village) : NIHALPRASADGf3Rr 4Teir (Police Station) : NITALPRASAD

SIS (District) DIIENKANAL ST (State) Odisha AAFE (Pincode) 759016
8Ny (Phone) & AT (E-Mail) T (Fax)

7. ypafe afteR 3 Pewiafes gRu sfis :
3reg3 G & : : One High Explosives Store Room, One Detonator Store Room and Lobby

The licensed premises consist of following facilities.
8. eI WY WY W AU RAeres 30w, 1884 3 39% srher AT fAeees Brm, 2004 & 3qeed, oat 3k
‘3wﬁmamfsmﬁmﬁﬁam!z?fﬁmzﬁ§v fr S
ct

The licence is granted subject to the provision of Explosives 884 as.amended from time to time and the Exploswcs Rules, 2008 framed there
under and the conditions, additional conditions and the following Annexures.

1. mmwsﬁwmﬁammmmmammnﬁamml
Drawings (showing site, constructional and other details) as stated in scrial No. 5 above.

3. 3m%mmhmmmw3mﬁaﬁmxﬁﬁﬁmrﬁ|

Condmom and Additional Conditions of this licence signed by the hccnsmg authonty
3 %\ Y¥q DE-2 | Distance Form DE-2.

9, ug 31?771131 alrw 31\ 2020 a6 fafAr W@l 'lhls licence shall remain valid till 31st day of March 2020,
ug Infafea, wfae ar 3ud arde AR fmt ar seREh vE w4 & 9fa Rfdse devi & aeder aur svaftla g

amf?d#r:m?mrmfhamwmﬁmaﬁm%ﬁammm@wmﬁaﬁhﬁam‘hamwaé’rqm”n?’fw
ﬁaﬁammﬁa‘%mm%mﬁmﬁl

"This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set
fortTt under Set VIII, wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conformmg to the description

shown in the plans and Annexure attached hereto.

-

: Sd/-
Qi@ | The Date - 19/10/2015 : Wqad 76T RAEPes Fa@ | Joint Chief Controller of Explosives
: s East Circle office, Kolkata
Amcndmcnls
. /\mcndmcm of Qudntlly of Explosnvcs/Monthly Purchase Limit dated : 20/1272016
e - AdEERY & qeaida & e Fae
: : : ~ Space for Endorsement of Renewal
e fradE. | wAfgdHadw I wftEdr & gearer 3R wen

e ey S e 2/5/2020



Date of Renewal Date of Expiry . :

© 05/02/2020 31/03/2025 : Dy. Chief Controller ot‘*ExpldSi)ygs;—,}%}}i;!qmcswar

ma,mﬁmwammmmmtmmmmamml
Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.




Form DE-2
(See rule 113 of the Explosives Rules, 2008)
(Distance Form to be attached to the licence)

(E82730) in form*LE-3 granted to Shri Ajit Sahu, S/o

%,(3?,

‘Safety distances required to be kept clear around magazine for biéh explosives or fire works or fa

638..

Page 1 of |

ctory licence number E/EC/OR22/363

Late Gokulananda Sahu, At-PO-PS-Nihalprasnd, City Dhenkanal, Odisha-759016 .

Type of Structure(s) Safety distances meters
! Inside Safety Distances(ISD) M UM
I Room or Workshop used in Connection with the Magazine 31 46
2 Anyother Explosives Magazine or store House or Factory of the Applicant
3 Magazine Office
Middle Safety Dlstnnccs(MSD)
4 Magazine Keeper's or Chowkidar's Dwelling house
5 . Railway including Minerals and Private Railways
6  Canal (in active use) or other navigable water -
7 Dock or Picr or Jetty
8 Public Highway or Public Road S : 113
9 Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church, Gurudwara or other
places of worships, Hospital, College, School or Factory ;
10 River Embankment or Sea Embankment or Public Well
Il Reservoir or Bounded tank/rope way
12 Windmillor or Solar pancl for Power Generation
: ' 25 Outside Safety Distances(OSD)
13 Dwelling House A :
14" Govt. and Public Building s . ‘ :
15 Temple, Mosque, Church or Gurudwara or other Places of Worships * 2
16- Shops, Market place, Public recreation #nd Sports Ground, College, School, Hospital, Theater, Cinema
or other Building where the public are accustomed to assemble i :
17 Factory .
18- Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other inflammable or
hazardous substances » ' %
19 Building or Works used for Storage and Manufacture of Explosives or of articles which contain 226
Explosives
20 Acrodrome
21 Furnace, Kiln or Chimney
22 Quarry or mine pit head
23 Power House or Elcctric Substation
24 Wireless Station
25 Warchouse or other Storage Building
26" Any other Protected works

'

Overhead Electrie lines

27 Electric Power over head Transmission Lincs above 440V
28  Electri¢ Power over head Transmission Lines upto 440V -

The Date : 19/10/2015

Amendments % ; : 3 ;
Amendment of Quantity of Explosivcs/Monthly Purchase Limit dated : 20/122016

- ~a

" True Copy Attested

Advocate

J Ao 2 S

Sty o~ Bast Cirg
w4, ‘{w«[‘;«\‘c.;’.‘.,

NE I



AT Y L”ms‘-.n LICKNUE FURE LE-d

T | & e () A (Er)aﬁrvl

: L (e B, 2008 6 .
i (See article 3(a) to (4 H’arl-l/of Schedule IV of Explosives Rules, 2008)
Vr‘\ m3mﬁ?ra?fav:fa?wqwm’ilz345’ A e e 3w o fawwes @
g ; Lmeﬁci:-m possésgA (@ Tbruge e fives: fikTass I, 2.3,4,5.6 ot 7 in a magazine

AR ¥, (Licence No,) : 1~,/FC/0R/22/390(E98095)

&% Iy FUT (Annual Fee Rs); 9800/- J(\Q.Py
icence is hereby granted to v

ihri AT SAHU (3B ) Occupier $ AJIT SAHLY, Slo Late Goka
SHENKANAL, Stato-Odisha, Piricide - 759016

A Tt Inteed dr el Q} AT

Aty & 9IfRUfY | Staws of licensee : Individual’ s _': : ;

I Tﬂfﬂ\ﬁ AT wde & R Tmiﬂ-'?l {1 Possess for use of Nllrllea‘Mi\lure, alﬁ)e%hgﬁqfﬁ Fuse, hufery “Fuse,- Electric and/or

Licence is valid only for the (Hllowing purpose. * Ordinary Detonators, - & 39U L 'j

eIt Rewicat & Reafafia faet w3 A & e Rt )

idence is valid for the following kinds and quantity of explosives: -« (#) (a), : )
—’-wnn--wnnunnh-u-uv.-.unuu--nﬁ_{ﬁﬁnnunnn-nnuntnwmnv;uuuﬁ mnnuauun“uuﬂ;&:nn- | L L . B Y. P, S WL lvﬁvw%m’n.ﬂ_ug L]

Class & Division........... Sub-divisi

s
Sr.No ..Name g and Dusmptmn

-----------------------------------

d*&ﬂhwﬂkq‘n-p---n---n-u--.
"Tihay,

w el v Fd A A el Y arra Rrewtes & Apr 1‘3 K f"‘f"s(ﬁy:ﬁh:" A e wogwica & fav]
dar monmfapphuahle }g *wd%gmxcle 3(b)”m)d (c)]

‘b) Quantity of prloswcs to be purchased in acalen
ey "’f %. (byawing No.) E/EC/OR/22/390(E98095)

PR Y Qi @ e AR B YR o ;

The licensed premises shall conform to tht. ﬁ;llov\'mg\d\'awmg(&, ‘ % ‘“cd) 17/06/2020

yeafee aRe fAwfatdn ud W foua &1 Jhe jig\;u@ ; bitowing ad ’*~.

Plot No. 1833,1961,1833/9730, Khata \0;143319 143!"@ (3 & 1AL PRA\S‘XTS qm gTer (Police Station) : NIHAL PRAS,
fSrar (District) DHENKANAL § TS Odisha fﬁmﬁrg (Pincode) 759016
ZIHY (Phone) 09938206689 ¢ Hed (Fax)

gt oReR # Fesfaf@a gfaun 3mﬁw§|

The licensed premises consist of !olluwmg facxﬁms

t

The licence is granted subject io ihe provision o ] 0
conditions, additional condumns and the foﬂowm"

m ﬁawr aﬁm vﬁzaigw)l

s stated ifiscfial No. 5 above.

SR ﬁ?ﬂﬁa Wl

Dr.mmgs (showm site. conslruulonal andort
2 IEEd &RRT BEALERE 5.
Conditions and Additional Conditions of this

3. Y w9 DE-2|Distance Form DE-2. :
I AR NG 31 A 2025 TF faftemr ms‘&mmm*‘j}j«‘!ﬁﬂp M
g m@ﬁ%‘r mﬁrc -

ug I, Hfﬁﬁmw ar 3gF yew fRfa fant
st & A ARy e aRaT AR A 3 i
Sl g |17 &

This licence 18 liable to be suspended or revoked for any violation of !hc Act or Rules framed there under or'the conditions of this licence as set lrth under Set VI
wherever applicable, referred 10 in Part 4 of Schedule V or if the Licensed premises are not found coniormmg to the dn.%npnon shown i the plays and Annexure

attached hereto.

; "
A1« The Date - 12/06/2020 wgFd qGW AFwe® fA@TF | Joint Chiel gontroller of Explosk
i : . Kolk:
¢ rm.hmuv % q}m ¥ v wuEr
Spacc 1or Lndorsement of Rmuml
adftaRor 1 ardw T & al ' ' o STt % R R
Date of ‘Renewal Date of Expiry i it Signature of licensing authority and stamp

LOCGURGICCIE mﬁﬁmwémmmmmtmﬂammmﬂm
Statutory Warning : Mishandling and misuse of explosives shall cons!itute serious criminal offence under the law.,




M
The licensed premises consist of- following faciliti <
Consist of one store house . ; (o K,

7. 4, W@ 95

fua awm;ﬂaﬁfafam%f Y

licensed premiscs are not found conforming to the description shown in the plans and annexure attached hereto,

Status oflicence holder: Individual * '+ & i Lo 3
2 %ﬁﬁ%ﬁm"mﬂ" .;‘gﬁaétﬁmw‘  fafimfor g g
Licence is valid only for the following purp ; Licence to p
3. o o e ) Pfed e & Ry du 3

Wﬁﬁmuém No. : ATECIOR/P3/1§(AI948)9)
d1f¥e Sl e | Annual licence Fee Rs: 1000/-‘)@ '
&

St
\1\ Py

Licence is hereby granted to :

;‘a‘{’

" Shrl Ajle Suhu (STRBA { Shri Aff(Sahay .
0 Late Gokulariands Sahu, Al. PO & P3- Nitialprasad , 6% | 7119 - Dhenkanal e
{1 DHENKANAL 54 Odisha , R BVS - 759016 Phone - , Email- R

aumistoneqrediifial.com ; -

. iR PR Individual Ay v -
A A T

iy 10 A48 1 Wby v A
for use of Artmoniuns Niteute from i store house affached to explosives manufacturing unit (ANFO)

" Licenceis valid for the following quantity of Ammpnium Nitratg: " ot

; 10 ue Rl a1 @ 6] o) areh san
M Raor g o AT B AETE.a1)
Name:and Description Quantity of Ammonium Nitrate to be purchased in 3
L S, A S 4 financial Year (Kg.)

| Ammonium Nitrate (Solid) % 720000
. o ofeR Pt smaly ¥ SeReg g

The li d premises shall conform to the followi aw’l'n'g(j) ‘1‘“

@Y W@ | Drawing No ; VEC/OR/P3I/IS] A19488 $
. WA R ArRRE R R RE g o F %

The Licensed premiscs are situated at Ril!o\ﬁing,ad&ess: ;

PlotNo. 1833/1961 & 18339736, Khata No.  Nihalprasad, Tahasil-Gondia
: e

Ufer R Police Station : Nibalprasad 1] mpsmodnsm
07318 | PinCode : 759016%1 | Phone it :

AT o A Pl yRut suae ¥

gﬁaﬁ?i L R A 9 R
()T TSNS 3 g (R e
Gy sl m-@%ﬁm eeaiRd
‘The licence is granted wbjec! 10 the Provisi on of Es
additional conditions and Annexures.

(i) Drawings (shawing site, constructional and other details) a3 stated in‘slé;ﬁl‘}io.,_.‘r sbove. o
(i1) Conditions and Additional Condifions ‘o.l‘:t,hjs licence signed by the license isauing authagity? " "

98 9t 31 A 2025 o Qu )

This licence shall remain valld till 315¢ day of M""W’?s, i e ‘

e siffm, |ss4mmmmwmﬁw Py 2012 1 5 . : ‘ ]
T T I 1 e 1 a3 222 0 SR el el et ar e s, e e

This licence is liable to be suspended or revoked for any violation of the Explosives Act 1884 or Ammonium Nitrate Rules, 2012 framed there under or the conditigns of this license,if the

Act lsuasamended fro{uln time to time and the Au_:mnn’ium Nitrate Rules, 2012 framed there under and the conditions,

g Iy

.

et 1 Dare: 1610612020

SR TR Ty Wﬂ

Eqdqfsamem for renewal of licence;
5 BAT ._;{E it s S 2 S -t il e
Tt 31 GRrE iy g SR OE 0| FHAR
Di_ilc :t;l_lcnewal_ W Date of Expiry Signature of licensing authority

Statutory Warnjug : Misuse of Ammonium Nitrate shall constitute serious criminal offence under the layw.



| Wﬁmmfﬁﬁwﬁwmammmp-sﬁm W(Wﬂﬁﬁ%’ﬁ?’ﬂ”ﬁmﬁ‘

- : Conditions “ ._.-% a | 641:

TEGE & ugin ¥ farg, o &g qwlay, ST W@ A/EC/OR/P3/15(A1948) 3} 31

¥ The following are the conditions of licence number A/EC/OR/P3/15(A1948) to Licence to Qosscss)for us.
Ammonium Nitrate from a store housc attached to explosives manufacturing unit (ANFO) in Form P-3 granted

6.

~

the Chief Controller or Controller of Explosives.

mﬁmmzzzmwmmamaszwmmmﬂmwéﬁmmmﬁatmﬂw%ﬁﬁmm
The Ammonium Nitrate shall be possesscd only in the licensed storehouse or melt storage tank shown in the approved plan attached w
the License.

Sifam Argde o s uRarR, B o s Al o am A Sy wrn, R e e 8, @ ofves Tt @ anfRy |

The quantity of Ammonium Nitrate in the premises or any part thereof shall not exceed at any one time the quantity for which Licensc |
been issued. ’
wmgwmuvﬁrywﬁﬁwwﬁ@mmmummmmmmm 70 7 Ty g g oo e
] 1 GG 1T S | ‘

Spilled or sweepings of Ammonium Nitrate the waste Ammonium Nitrate collected from sweeping or spilled shall be destroyed by t
License holder and account thereof shall be maintained indicating the quantity of the Ammonium Nitrate destroyed.
uﬁ'momﬁﬁnfmawmm%mumnﬁﬁ%mm 1 RPrefon e sufedert & fom e ufva A o
U1 Reple A §F areh qfenn X wwm au Ao qup g W?MWW&M%WW%W@W%%
xgvfmvmm@vﬂqdQﬁ%ﬁﬁmmﬂﬂmmmrmmmmw‘mﬁwthaﬁwfmamﬂaﬁ‘aa‘:fam
R A d AW A HAWF AR |

The License holder and every person employed shall take all due precautions for prevention of accidents by fire or explosion in 1l
licensed premises and for preventing unauthorized person {rom having access to licensed premises and shall abstain from any act frc
whatsoever which tends to cause or explosion and is not reasonably necessary for the purpose of works related thereto.
g@mmmmm@wm@mﬁ o Sy oy 2 et ot bt a1 vy o ofvaes o
e ST | mmmwmmﬂaﬁawmﬂam%wmmmﬁmm ;

No additions and alierations shall be carried out in the licensed premises without a previous sanction in writing of the Licensin
Authority. Such additions and alterations so sanctioned shall be shown in the amendtd plan attached to the License.

SVIRURS i mﬁﬁuhmﬂuﬁaﬁaui%w%uﬁm@ﬂmﬁamﬁéw?ﬁmm%gwu’rmqwm afd
IBLES SITQE@T | Pt Ao

The License holder shall appoint a competent person o 'supervise the ‘operations shall be conducted under the supervision of th
competent person. ! e P TEry s

e Blgm sRer @ T 3 o mmmmm AT T W RIS @Y U5 T a8t ool aie
SBT3 3 T R Iue B o R R e T4 "%‘mﬁmmswﬁum%mzﬁqa‘gmwmm
P TGS ¥ § UTeH a1 o1 @I 8 : et ,

fofiey s o smueR A RO & | ke O , ;
If the License lssui{xg authority or the inspectigzg officer informs in writing, the holder of the License to exccute any repairs or to make uny
additions or al}emm;ns to the licensed premises or Farry out recommendations, which are in the opinion of such authority may pose
unacceptable risk and therefore the same is necessary for the safety or security of the premises or persons, the holder of the License gi-all
;%:ute the rm?%ngag%s and rep;f? Gcsr?npliance within the period specified by such authority.

7 fRwe Sifay AEge ﬁ’mﬁ,mmmmwmmmmmm
Q@EN & RiFY srafay T, damft ) T e ,
Accidents by fire or explosion and losses, shortage or theft of Ammonium Nitrate shall be immediately reported to the nearest police
station and the District Authority, e e L

R SRR T 3 ﬁmmﬁmmmmﬁmmﬁﬁmmﬁammm }

AR m@mﬁm@mmsﬁﬁﬁam#mmw@mwmml |
License holder shall maintain records in the prescribed forms specified in Schedule II Part 3 to ensure accountability, identification and
Imccabl% of Ammonium Nltr%xe and shall produce %uch records on demand to authority specified in rule S0,

SRS, 3Rl 11 a4y 3 ﬁﬁﬁ%%ma-q mmmmmmmmm o 9 ve :
?:'f-mﬁﬁfmwm ISR 3 U & oima | O D SR
¢ License holder shall submit monthly returns of AN received sold /used/stolen or short receiy i i
! s ' AN re Y ed and destroyed in the form presc ibed
in Form R-9 of Part 3 of Schedule 11 so as 1o (each Licensing Authority and District Authority within 10th day ofwery succeedig nclcr)n)t;.
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For Joint Chief Controller of Explosives
East Circle office, Kolkata




HJAIA PP QA 5.1 | LICENCEFORM LE-1 .
_ (i T s sty S areyy o —HG0
s : (See article 1(d) of S¢ hiedule IV of Explosives Rules, 2008).
o (%) T 179 7 200 e 4 I D R R QY UM, SAheds b [@Iwior 3 (00 e — ~ L
g ‘ _ Licenee to manufacture ; (dRANFO explosives not excepeifigi300kilogrammes aLany alic: ‘
STH. _ence No.) : E/EC/OR/38/55(E933 ) /
DRI ¥ (Annual Fee Rs): 1200/ WX o g
UJ\\}/ Y S0y
Licence is hereby granted to \7\ \;/‘SJ i o P ‘ * 4 ma%”
; g ' D o of lad'e
Shri Ajit Sahu (STUHRT / Occupier : Shri Ajit Sahu), S/ . p.%okplnundu Sahu, At, P.O & P.S- %@9?“%
Town/Village - Nihalprasad, District-DHENKANAL, Statc- Jsha, Pincode - 759016 » 'ﬂ“w;/;% P
) SRR o 9 ol 31 e
SR ferendt e ml Status of licensee : Individual |
ey Pafofea ket ¥ R AR B r g g
3 . Mnnumnmnhor&» ;
~icence is valid only for the following ' ANFO - & RifRufor & fgy
Hrpose. ‘ : i
I IRl & M ], W SR =1 o g Rl )
icence i valid for the following kinds and quantity of explosives: « () () e
b L AL L LU Ry Y - Deivictnmanel L LE T E L LT Y T T L0 O 0 UL A OO 4, 0, 090 0 000 0 0 L0, 0. 5. 0. ., Y L . 0,0, . L, 0 .0 o L LYV T
T AR 1G0T qi} I Jr i (o i
Sr. No. Name and Description Class & Divislon " Sub-division oonn...QuaNtity at any one time
B mo_zo___mxoox K ammim s mmim s
TR Y (s & s uRwR @ e W Y i
e o ( Yt ﬁ?’*gg{%mg \ b)"%C/OlUQ&{SS(E%BZ])
*he licensed premises shall conform to the lbllowingﬂ_é'“ |‘ﬁ]'§¢[§$' g Iﬁ zq:}ﬁ‘f ; gﬁ\
gm\\,ing(s): . ﬁf : “r; ] A i highio 0 ’,:?‘g K, =,E‘
WA TRER Maiied v W Y@ §1 The l}&ansed;i{ Anises are situated'at following dddfess:
"lot No. 1833/1961 & 1833/9736, Khata N0-1J433/9_§&7\7§85 1 (To¥nitVillage) ; N@gl‘pras% Tehsil Gondia, gferg YTT (Police Station) :
\ihalprasad N Wb i S 3
Sl (District) DHENKANAL/ R v 1918 (Pincode) 759016
T (Phone) , cidul s slugie T (Fax) !
R i ¥ PR Ry ofafdly.
- o
he licensed premises consist of following = Gl
jcilities. i R
R 7Y - TG W QUi fax faeples Mam, 2004 & Suded, it ol arfifa Tt ol
he licence is granted subject 1o the provisiof ‘and'the Explosives Rules, 2008 framed there under
1d the conditions, additienal conditions and L
1. SWR A 5 T QBT @ik
Drawings (showing site. constrictionat
2 I VPRI R GREiR 59 9
Conditions and Additional Conditions of this'}
3. URRI¥ | Annexure el il SR L
& S e 31 Wt 2025,09 faRmrg M Thist hall remainvalid ill 31t day of March 2025,
§ S, s@ﬁmmaﬁmﬁ#ﬁzﬁmﬁﬁﬁ!m_aﬁ?ﬂ_v P HPT4 & IR ARE Qe set i & St Il 3 oref @) vl @t
Wmﬁmuﬁmqﬂmmmaa%mmﬁaﬁhm*maﬁwmmﬁamumf?re‘rsaaﬁmmaGﬁ:‘r
F7nell
1is licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this litence as set forth
der set Set 111, wherever applicable, referred to in Part 4 of Schedule V-or if the licensed premises are not found conforming to tife descriptign shown in
€ plans and Annexure attached hereto.
NT@] The Date - 16/06/2020 of Explosives

gt
Space for Endorsement of Rencwal

AR B aRkg A Bt Atk TN AR & GRaneR SR ey
Daig of Renewal B Date of Expiry ‘ Signature of licensing authority and stamp

- mﬁmﬁw\mmmmmmﬁ%mmmmm

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law,

A
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. E/EC/OR/38/55(E93321)

The following are the conditions of licence number E/EC/OR/38/SS(E93321) for manufucture of ANFO explosives in Form LE-1 [artic’s |

l.

(d)] granted by Controller or Controller of Explosives.

e s SN~ —.

gfilm T3 R 1 A g Yo af) nrn st e e < e v Tt oY, Rierdb Rorg oy ordh &)
b

;l‘hc quantity of ANFO explosives in the premises or any part thereof shall not exceed at any one time the quantity for which licence ha
been issucd

ReTu o) Ao s @) 15 fled A g ue g o o et P o oM g S vin ) aro | iy quifaREy
BT A an g g w@m ’

The ANNO manufacturing shed shall be protected by a fencing nt a distance of 15 metres and it shall maintain safety distance from protectee
works as specified in table 1 of Schedule V1T

UE A 1 agid N yRsMa yarend uRma ok HAXWN & SR Rt ey |

Waork in the shed shall be carried out strictly in accordance with the laid down safe working procedures and instructions

LU ) RmYea) &) o sepafnd s Pt sl soffer creneasred anfer 3 et cefvagomofy fban o

The ANFO explosives shall be manufactured under the immediate supervision of n qualified responsible person appointed by the licensee,
SN ok uRe Pl safRy gu e m g e N Sl QT an Ry @1 ram:,?m b Siret 3 ar iy ) o
& 4l Jaal R e @, 3 w1 RRwYed & i R el gueenol @) ) & Ry ol e Yeflonfyat arzey |

The hicensee and every person employed shall take all due precautions for the prevention of accidents by fire or explosion. in the place or
places where the ANFO explosives is manufactured, handled or used.

WA FEBH & Wit 3@ &) g s vy o Il ol & qdar & spefer o ofvar @ G ot Rfere
WH A Ay B s | ‘

All spillage of ANTO explosive shall be collected and destroyed at o safe place away from the licensed premises under the supervision of
experienced person

N @’am'eaﬂ' & AR & R wgar snurir ot PRt ¥ w3 wurer gt Ferevdteen dver & aef) ave s fa e
SN i YT oM@ |

All containers and mixers used for manufacturing the ANFO explosive shall after use,!be thoroughly cleaned with suitable detergent solution
and washed with water. Ty . by ‘

3 smmmmwmmwmwmmawmu

The licensec and the employee shall be conversant with ng),qédure to be taken during the emergency within the premises.
MﬁﬁwmmmmﬁMaﬂwmmmmmﬁm@maﬂmﬂahwg&rﬁ;ﬁfaaasﬁ
%m%mﬁunamsqﬁW$MmgzmeﬂaﬂwmﬁWMWa 34 bR By gfaen
Froe acoess to the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and every facility shall be
aflorded to the officer for ascentaining that the provisions of the Act and these rules and the safety conditions are duly observed.

uﬁammﬁﬂmﬁmﬁmﬁ@aﬁmwﬁwwmm SSIRY a1 WA A BV B g7 by
qﬂaﬂqmgﬁaﬁaﬁi%gm@%mﬂuﬁﬁ%ﬁg?&ﬁm Gﬂ@nuaﬁfa%m%m%mm%ﬁfwm
R U RT o SHATH B & O ST YRS I Pregfea svm of AT =T
FIRTED R B A Ty o g P S e R ?

If the licensing authority or a Controller of Explos;
additions or alterations to the licensed premises or ma

s informs; in writing, the ho!derof the licence to execute any repairs or to make any

s masmammanmﬁmmmm
1 SR MRBRY & RN praferd 3 e RAE @) s | s
Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the neadest polige station and the
licensing authority and local office of the licensing authority. o S }

. For Joint Chicf Controlter of Explosives
Q@hﬁ ﬁﬁ?ﬂﬁl} East Circle office, Kolkata
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